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vl) Need to clean the proposals to 
set up thermal power station at 
Sagardlghi and Budge Budge as 
also Purulia pumps storage and 
Balagarh thermal power projects 
(West Bengal) In 8th Plan Itself

SHRISANAT KUMAR MANDAL (Joyn- 
agar): Sir. West Bengal, particularly Cat- 
cutta, at one time hub of the industrial activ-
ity, Is at present passing through the throes 
of acute power shortage. Summer is also on 
in its full swing. It is high time that something 
is done to ease the electricity supply situ-
ation in this power-famished State. The West 
Bengal Government had submitted to the 
Central Electricity Authority proposals for 
two thermal power stations planned to be set 
up at Sagardighi and Budge Budge. The 
State Government has been trying hard to 
ensure clearance for both the projects.

The 2000 MW Sagardighi project has 
been waiting clearance since 1985. The 
clearance of the CEA for the 500 MW Budge 
Budge project was sought about four months 
ago. The CEA has. on the other hand, ar-
gued that the 2500 MW of thermal capacity 
proposed to be created in the State will be 
hopelessly under-utilized. The State Gov-
ernment is, however, worried about how to 
meetthe increased demand attheturn of the 
century by when the demand-supply gap will 
widen to 2870 MW. In fact, the gap could be 
even wider as the old units will produce less 
and less as they age further. I would, there-
fore, very strongly support the State Govern-
ment’s demand that the CEA must clear not 
only the Sagardighi and Budge Budge proj-
ects, but also Purulia pumps storage and 
Balagarh thermal power projects in the 8th 
Plan Itself.

(vil) Need to Clear the Proposals for 
expanding telephone exchanges 
In IdukkI district, Kerala

SHRI PAUI K.M. MATHEW (Idukki): 
Sir, pfdposais for the expansion of about 
three do;̂ telephone exchanges in Idukki 
distrk:t, Kerala are pending with the Govern-
ment.

Idukki is perhaps the most undevebped 
district of Kerala in the matter of transporta-
tion and communication. The need for com-
munication facilities in this hilly district, with 
a dominant feature of deep terrains and 
valleys cannot be over-ernphasised. This 
district produces a major chunk of the cash 
crops which earn foreign exchange.

I request the Government that in the 
interest of the undeveloped district of Idukki 
it should expedite the clearance of expan-
sion proposals on a top priority basis.

15.15 hrs.

FINANCE BILL 1990-COA/TD 

[English ]

MR. CHAIRMAN: We will now take up 
further discussion on the motion for consid-
eration of the Finance Bill, 1990, moved by 
Prof. Madhu Dandavate on the 16th May, 
1990.

Yes, Mr Vijay Kumar Malhotra.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Can I catch your 
eyes. Sir?

Mr. Chairman, Sir, in view of the fact that 
the Finance Bill after being adopte(f here has 
to go to the other House, if the process has 
to be completed expeditiously I woukj sug* 
gest that we may sit for a longer time. I can 
reply even In the late evening but the debate 
on the Finance Bill should be completed 
today only. That Is my request to the entire 
House through you. Sir.

SHRI SONTOSH MOHAN DEV (Tripura 
West): Yes, it is a small problem and I 
appreciate it. But I would like to say that the 
time should be adjusted In such a manner 
that the reply should be completed before
8,00 O’ Clock as some hundred Members 
want to go at 8.00 o’ Clock.
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PROF. MADHU DANDAVATE; Sir, 
everybody should be allowed to speak and 
go out so that my work in the end will be 
relieved.

SHRISONTOSH MOHAN DEV: Sir. of 
late the Finance Minister is so confident that 
he always talks in a funny manner. That is his 
nature. Every time he tries to be funny. But 
don’t be so over-confident. This is not the 
way to reply. While replying the questbns, 
you are calling Members bloody...

PROF. MADHU DANDAVATE: No. no.

SHRI SONTOSH MOHAN DEV: You 
may not agree now.

I have come here by my own merits. 
You cannot reply like this. I only said that 
since some hundred M.Ps have to go, have 
some commitment, at 8.00 o’ Clock so the 
time should be adjusted In such a manner 
that it finishes before 8.00 P.M. Otherwise, 
we have no objection. We should not be 
asked to sit beyond 8.00 P.M. That is what 1 
sakl. I am not supposed to say where we 
have to go.

PROF. MADHU DANDAVATE: I fully 
support the suggestion. If some appoint-
ment at 8.00 o’ Clock is there, you can ration 
the time and I myself will take the least 
amount of time and try to give reply.

[Translation]

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Chairman, Sir. all our 
Members have to go to attend a meeting at
6.00 p.m. and will come back at 8.00 p.m. If 
they have to go at 8.00 o’ Clock you can take 
It up at 10.00 p.m.

[English ]

SHRI SONTOSH MOHAN DEV: Sir, 
we have no objection. If you alk>w us to go at 
8 P.M. we will oome back at 9.00 P.M. and 
then we can sit up to even 12.00 o' Cbck.

[Translation ]

PROF. VUAY KUMAR MALHOTRA: Mr. 
Chairman, Sir, I feel that vartous conces-
sions and reliefs announced by the hon. 
Minister of Finance in direct and indirect 
taxes are highly disappointing. I would like to 
make it clear that the shape in which the 
Finance Bill was presented in the House is 
not acceptable to us. It could be our help-
lessness to extend our support to this Bill, 
but we do not think it to be a good Budget or 
a Budget of public interest.

Mr. Chairman. Sir, this Budget is a blow 
to the middle class the poor and the fixed 
income groups. We had expected that the 
hon. Minister of Finance would prepare a 
justifiable Budget. We fail to understand as 
to why efforts were not made to extend the 
concessions which were made available to 
multi* nationals and the big giants to partner-
ship firms, self-employed persons and indi-
viduals. The multi-nationals, widely heW 
companies and big industries have been 
given an exemption of 10 per cent thereby 
making the total concession of 20 per cent. 
While high companies have been granted 
concessions of 10 per cent in rate and 20 per 
cent in tax. the closely held companies have 
been granted 5 per cent concession in rate 
and 10 per cent in tax. No relief has been 
given to self employed persons and the 
partnership firms. Concessions to big com-
panies and no concession to commonman— 
at least we did not expect this thing from 
Dandavateji. Hundred per cent exemption 
has been given no dividends to be accrued 
to one corporate sector from the other 
whereas dividend accruing to commonman 
has not been granted any exemption. Why 
this facility was not extended to personal 
income? Mr. Speaker, Sir. Dandavateji stated 
that he would raise Rs. 800 crores from the 
corporate sector. I cannot under-stand the 
principle of arithmetic he applied to it. It is so 
because as compared to the earlier rate, an 
amount of Rs. 5289 crores shoukl have been 
expected from the corporate sector. If there 
is a reductbn of 20 percent, the total amount 
of reductk>n comes to Rs. 1000 crores. As 
per my calculations, instead of a profit of Rs.
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800 crores, there should have been a loss of 
Rs. 600 crores to Rs. 700 crores even after 
deducting the profit to be accrued from 
abolitbn of investment allowance out of the 
total reliefs given therein. I feel it is not proper 
to make good the losses by some other 
method. Various concessions given to the 
corporate sector call for a review and as 
such should be made clear. Mr. Speaker, 
Sir, he provided a total benefit of just Rs. 800 
annually by raising the income tax exemp-
tion limit from Rs. 18,000 to Rs. 22,000. It is 
too meagre. The income tax exemption limit 
should at least be raised to Rs. 30,000. he 
has snatched away the exemptions which 
were hither to available in the Budget. Dan- 
davateji is a professor of Mathematics. As 
such he calculated that if people having an 
annual income of Rs. 42,000 save Rs. 8000, 
they would not be required to pay income 
tax. I would like to place some more figures 
before him. If a person having an annual 
income of Rs. 48,000 saves Rs. 8000 he has 
to pay Rs. 600 more as income tax as per the 
new formula. Out of the relief of Rs. 800, the 
Government takes away Rs. 600. Those 
who are self-employed and whose annual 
income is Rs. 36,000 have to pay Rs. 600 
more if they save Rs. 6000 under the new 
formula. Is a person with an annual income 
of Rs. 36,000 a capitalist or millionaire? He 
claims that the new formula that has been 
evolved now is more justifiable. Snatching 
away Rs. 600 out of the relief of Rs. 800 is a 
great injustice. It is very simple. People whose 
income is in the range of 30 per cent will 
suffer a loss of Rs. 600 and for those in the
50 per cent range the loss will be Rs. 1800 if 
the savings are Rs. 6000. If my figures are 
wrong, let the hon. Minister of Finance say 
so. These figures are definitely correct. At 
the same time, there is big anomaly. People 
having an income of Rs. 75,000 will have to 
pay tax of Rs. 17,600. If their income is Rs. 
75,010 i.e. an increase of just Rs. 10, they 
will have to pay Rs. 1408 more. What a 
justice it is that on an income of Rs. 10 one 
has to pay Rs, 1408 as tax. Earlier marginal 
relief used to be given on surcharge, but this 
time no such relief has been given. If one has

to pay Rs. 1408 on an income of Rs. 10, its 
justifiability can be well understood, I would 
like to say that just as exemptbn has been 
given in corporate tax, maximum income tax 
should be 40 per cent and the exemptbn 
limit should be raised to Rs. 30,000. At the 
same time, okl formula shouki be applied to 
relief savings.

I would like to make a submissbn about 
wealth tax. it is not proper to impose tax on 
the natbnal increase In the value of wealth. 
For example, suppose some one came from 
Pakistan as refugee and he purchased a 
house for Rs. 600. Now he or she is staying 
in that house no matter whether she is a 
wideo or anybody else. If tomorrow notional 
value of his or her wealth is assessed at Rs. 
20 lakhs, where from he or she will pay 
wealth tax on Rs. 20 lakhs when he or she is 
a poor person and the house a self-occu-
pied. If It is estimated that the notional value 
of his property has increased how can he or 
she pay the tax? Neither his or her income 
has increased nor the property. While imple-
menting the wealth tax formula, a way out 
should be found to check the payment in 
black money in the open market.

I would like to point out further that the 
Government has not so far presented the 
Eighth Five Year Plan in the House. The real 
fabric of the Eighth Plan is not known. With-
out finalization of the Eighth Plan, it cannot 
be clear as to what is the actual position. The 
total increase In this year's plan in 10 per 
cent more than last year's revised estimate. 
Madhu Dandavate ji has shown a deficit of 
Rs. 7200 crores. He has reduced the plan to 
such an extent that it was but natural that the 
deficit will be less. Only an increase of 10 per 
cent has been shown in the plan. Under the 
circumstances if the deficit is kept under Rs. 
7200 crores, it would not serve the purpose 
because in that case this Budget will not help 
in further development.

All the Ministries have been advised by 
the Government to reduce their expenditure 
and meet the burden of dearness allowance 
out of their own savings. Please let me know 
if this expenditure has been shown under
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plan head or revenue expenditure head. U
this money is taken from the plan and conse-
quently plan allocation is reduced, there will
be a decline in the plan as compared to the
last year and the pace of development will be
retarded.

It has been said that reducing prices
and removing unemployment are the objec-
tives of this Budget. There has been a 5 per
cent rise in prices during the last 5 months.
The wholesale price index stood at 165
during the month of January this year now it
is 173 thus registering an increase of 5 per
cent. There has been an 8 per cent rise in
retail prices. I would like to request you to
look into it. No care has been taken as to
where from the revenue could accrue. No
attention has been paid to the public sector.
About Rs. 70,000 crores would be invested
in the public sector by the end of this year
and the profit to be accrued is likely to be 3-
4 percent. The hon. Minister of Finance said
that 48 per cent resources will be mobilised
from internal sources for the expansion of
the public sector. There is no mention in the
Budget as to where from this 48 per cent will
be mobilised and how the investment re-
quirements would be met.

Mention has also been made of loss in
Coal India Ltd. No matter whether it is the
Coal India Ltd. or any other public sector
company, the power generation has been
stagnating at 40 per cent of the installed
capacity. The SAIL is also producing far
below it~ installed capacity. If the production
could match the installed capacity, there
could be a large surplus. It is being said that
less work done by the workers is the cause
ofbelow capacity production. It is not so. It is
necessary that the management the bu-
reaucracy and the officers working there
should also be held responsible. If this could
be done, the quantum of surplus will be so
high that we would be able to utilise it in
public welfare work.

I would like 10 make two more points. I
~Quid like to point out that there has been no
mention as to the various steps being taken
bythe Government to unearth black money.

Please ensure that no harassment is caused
to the honest tax payers. The black money
should be utilised to remove unemployment
and to execute some scheme for the slums.
At the same time, it should be made clear as
to what method is going to be followed to
utilise this black money. I would like to lay
maximum stress -on the lifting of ban im-
posed on the recruitment of Government
employees. It may please be treated as my
appeal. The Government cannot guarantee
the right to work. Then at least, it should lift
the ban on recruitment. Lakhs of people are
crossing the maximum age limit for entry into
Government services due to this ban. Please
remove the problem of unemployment so
that the country could develop. Some alloca-
tion for this purpose should be made in the
Budget. The Government should at least
fulfil the promises it has made in its election
manifesto that it would lift the ban on recruit-
ment. I hope that the Government will take
necessary steps in this regard.

[English 1

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Chairman, at the ouset, I would
like to point out that, after the Budget was
presented by the hon. Finance Minister, we
have discussed only nine Ministries out of
many Ministries. What have we done really
is this? Thirty-seven per cent of the de-
mands for grants have been discussed and
63 per cent of them have been guillotined.
The point that I am making precisely is this.
The expenditure in the Budget is increasing
and has increased sine 1950. I have taken
the trouble of collecting some figures to
show how about 300 time it has increased
since 1950. The time devoted to the Budget
is getting less and less. In fact, the Sessions
of Parliament themselves are getting shorter
and less time the Parliament is meeting
since 1950 till this day. Within the shorter
time, the time devoted to the Budget is
getting less. Perhaps one could have thought
that the business of the Government was
increasing and getting so complex that there
was no way in which the accountability to
Parliament, as envisaged originally, could
be enforced. But this is not being done. I
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know of countries worth mentioning of some 
substance. India is the only country where 
the accountability of the Government to 
Parliament is getting less. The accountabit- 
ity of the government to representative 
democracy is increasing in all the countries 
of so>called old Commonwealth, in all coun-
tries where there is any substance in parlia-
mentary democracy. Presidential democ-
racy; it is also increasing to Committees 
which meet throughout the year and scruti-
nise in details the demands for grants. Only 
general matters are discussed in Parlia-
ments. Therefore. I would like to show the 
enormity of this problem so that this House 
takes some decision on these matters. We 
are the only odd country where parliamen-
tary effectiveness is decreasing year after 
year. This year, 37 per cent of the demarKis 
for grants have been discussed and 63 par 
cent of them have been guilbtrad. Tb» 
expenditure contained in the Budgeto#
51 of the Government of India wmm Hi. 
337.88 crores; in this Budget, ft is Hi. 
94,706.54 crores. There is an incrwM of 
about 300 timmes. As against this. Itis 
number of sittings of Parliament is decteaS' 
ing. In the First Parliament, in 1950-51, the 
Parliamentary sittings were 677 effective 
days; in the last Parliament, there were 465 
days. So. there is a substantial decrease. In 
the last Parliament, there wan an improve-
ment compared to many previous Parlia-
ments. It was only a short Parliament. So, 
there were only 200 days on which the 
Pariiament sat. In the Seventh Parliament, 
they sat for 400 days. Therefore,the Parlia-
ment is meeting less and less. Within those 
days when the Parliament is meeting, the 
percentage of time for discussbn for Budget 
is even less. The Budget time of the Second 
Lok Sabha, for instance, was 2.9 per cent of 
the total time. In the last Parliament, it was 
16.9 per cent. Therefore, the Parliamentary 
Sessions are getting shorter. The business 
of Parliament is increasing; the business of 
Government is increasing. Within the shorter 
Sessions of Parliament, the time devoted to 
the Budget is decreasing.

PROF. N.G. RANGA (Guntur): We are 
all guilty for this.

SHRI EDUARDO FALEIRO: This mat-
ter does not concern the Government alone; 
it concerns all of us; and ail of us must apply 
our mind to this, t am mentioning this in the 
context of the Report of the Rules Commit-
tee which was laid on the Table of the House 
on 4th April, 1990. It has recommended that 
there should be some more Standing Com-
mittees on the lines that are available in 
every parliamentary democracy, even in the 
Commonwealth countries, in Europe, in Asia 
and many other countries. One of them is 
the Finance and Planning Committee which 
will scrutinise the Budget. Now, I fail to 
understand why has not this Committee 
been set up? The Report was laid on the 
Table of the House on the 4th of April. Now 
we are in the middle of May. This Committee 
has not ben promulgated. Unless there is an 
ob|ectk)n to their being promulgated, these 
Committees should have been promulgated 
bf the Speaker. Therefore, through you I 
urge the Speaker, and I think I am express-
ing the feelings of the entire House that the 
standing committees must be promulgated 
in the course of this session itself so that we 
can start working like Parliaments elsewhere 
and effectively function from the inter-ses-
sion itself. And, therefore, unless these 
committees are formed as they are formed in 
every other country worth mentioning—I do 
not know what happens in Upper Volta or 
Togo, with due respect I do not know—but I 
know what happens for instance in Britain, 
Canada or Australia. Even in Britain which is 
so very conservative they have brought in 
these committees and it is very surprising for 
anybody to find this situatk>n.

MR. CHAIRMAN: In some State also it 
is implemented.

SHRI EDUARDO FALEIRO: It is there, 
yes. I am happy to note it.That is the only 
way. It is veiy embarrassing that our Pariia- 
ment does not have this system because 
without it the budgetary discussion will be 
hardly of any meaning and substance.
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Please see. What is the result of this 
little time that is devoted for discussion on 
the Demands? The hon. Finance Minister 
has rightly pointed out in his Budget Speech, 
that there are two major problems that con-
front him and the country and the Rnance 
Ministry must address them with a senxse of 
utmost priority.

One is the question of the Budgetary 
Deficit in general; and the other is the spe-
cific question of balance of payments. Now, 
the balance of payments is basically south to 
be redressed through the Ministry of Com-
merce—basically. So. the balance of pay-
ments problem is a priority problem to be 
discussed in the Budget and the Ministry of 
Commerce is the main instrument for re-
dressing the balance of payments. But the 
Ministry of Commerce has not been dis-
cussed in this year’s Demands!

So, in this type of situation it really 
shows how meaningless it gets. I would 
again repeat what I said a few moments back 
in a cooler atmosphere: That we are not here 
merely in that sense —I meant what I said— 
we are not here merely just to speak on any 
matter so bng as we get a chance. We are 
here to do substantial work to redress the 
grievances of the people and not merely 
giving speeches for the sake of speaking will 
not take us anywhere. This will be just 
speechifying unless certain committees are 
there that sit throughout the year, develop a 
sense of specialisation within the limitations 
and then really have a close look at the 
Budget.

Now see the budgetary deficit. That is 
the main problem according to the Finance 
Minister. With all the sympathy and respect 
the House has and I have personally for the 
Finance Minister, I wouW only say, that he 
has admitted that that is his main problem. 
But he has done nothing about it; no specific 
measure has the Finance Minister, taken and 
nothiftg is diseased which is meant to effec> 
tively control the budgetary deficit.

Now, it is not his fault. It is not the fault 
of his Govemment. That is the situatk>n of

the Government. A minority Government 
dependant on antagonistic forces for Its 
survival, what can they do?

But what can be done; surely is the hon. 
Finance Minister, must assert himself against 
the populist measure of the type which you 
have discussed in this House and which are 
in the Budget and commended from time to 
time, saying so much in the country. That is 
the minimum you can do. The hon. Finance 
Minister should himself say that these things 
should not happen.

Now I would like to mention one think on 
this point. It is not a new thing. Budgetary 
deficit has not been created by the Finance 
Minister. He has inherited it from us, along 
with a very buoyant economy and a vibrant 
economy. You have inherited both thethings, 
a very vibrant economy with the highest rate 
of industrial growth that was ever in this 
country and also the budgetary deficit. Now, 
all that I want to say is that our Government, 
the previous Government, was aware of this 
problem and wanted that steps should be 
taken to control effectively the budgetary 
deficit.

One of the steps taken was about the 
request made in the terms of reference of the 
Ninth Finance Commission. See paragraph 
4 of the report of the Ninth Finance Commis-
sion. It says: ‘The Government wanted the 
Finance Commission to adopt a normative 
approach in taking the receipts and expen-
diture for the revenue account of the States 
and the Centre, and so on and so forth.

Now in your action taken report, In the 
paragraph which you have accepted, that is 
among the recommendations of the Finance 
Commission which you have accepted, you 
have accepted this normative approach as 
far as the State are concerned. But you have 
not accepted the normative approach as far 
as the Central itself is concerned. Why have 
you not accepted the normative approach?
It is given in paragraph 10 of the raport. I 
quote:

The normative approach is formulated
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on thdse lines broadly.

Central and StateGovemments should 
be treated in a similar manner with 
regard to fiscal .discipline. yVe recom> 
mend thatthe convention should there- 
fore be developed limiting the extent of 
deficit financing by Central Govern-
ment in any given year to an amount to 
be determined in consultation with the 
Governor of the Reserve Bank of India 
on the basis of certain objective eco-
nomic criteriato be clearly laid down..

MR. CHAIRMAN: Mr. Faleiro. your Party 
has written that not more than ten minutes 
should be given to the Congress Members.

SHRI EDUARDO FALEIRO: Your Par̂ 
and my Party are one and the same. This is 
the opening speech. I am the first speakeron 
Finance Bill from our side. Please allow me 
more time.

Will the Government accept the norma-
tive approach recommended by the Finance 
Commission? That is what we want to know 
from the Finance Minister. Will the Govern-
ment, by law, establish the limits of borrow-
ing through Parliament under Ahicle 292? 
Will the Government bring a law under Ar-
ticle 292 to set up the limits of borrowing by 
the Executive? Under Article 292, the execu-
tive power of the Union extends to borrowing 
upon the security of Consolidated Fund of 
India within such limits if any, as may from 
time to time, be fixed by Parliament t>y law. 
It is necessary to fix these limits because if 
you exceed this limit, you have to come back 
to the Parliament and justify specificaliy as to 
why you want the limits to be raised and as 
to why you want to borrow more. This is 
necessary to control the budgetary deficit 
and the borrowings of this Government. Will 
you bring a legislation? If not why not?

On the questbn of balance of payments, 
I would like advert to a situation which we are 
all conversant with, but we must think deeply 
into us, namely matter of trade, conces-
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sk>nal finance, and even aki and interna-
tional eoonomic environment are adverse to 
us. Europe is being integrated as one market 
by 1992. So, the trade, aki and concessional 
finance will bask;ally go rather than to the 
South as formulated earlier, to the devebp- 
ing countries of South Europe like Portugal. 
Spain. Greece, and that is what would have 
come to us in terms of trade. Even conces- 
sk>nal finance will go to those countries. My 
questk>n is this. The mix of the newly indus-
trialised countries, for Instance, are already 
discussing with the EEC about market ac-
cess to those countries. They have covered 
a k>ng distance. I woukjl, therefore, like to 
know as to what this Government has done 
in this regard. Has the Government been 
doing anything specifk:on this matter? Have 
they worked out with the EEC access to their 
markets or not and at what stage is it?

We have problems with the Soviet Un-. 
k>n because of the convertibility of the rouble. 
Our trade has been on rupee basis. It will 
have to be most possible in hard cun'ency. 
Also no more in K̂scow decisbn are taken, 
in Kremlin. They are taken in the market 
place. We will have to compete. In view of the 
situatk)n created by PerestroS<a\n the Soviet 
Unbn, what steps have been taken to en-
sure our market in that country? I know that 
at the moment the Commerce Minister is in 
Moscow. We shoub have a strategy to 
maintain that market, in fact to strengthen it. 
We would like to know from the Minister, 
what his reaction is and what are his feelings 
about the decisions taken at the recent 
meeting of the IMF? As far as reports go. 
decisbn have been taken adverse to the 
developing countries. Instead of increase in 
quotas of one hundred per cent, which rec-
ommended by the Managing Diiector of the 
Fund and fully supported by the developing 
countries, the increase has only been fifty 
per cent. What is worse? A new condition-
ality has been applied viz. that there will be 
no concessional finance and no support 
from the Fund to any country that defaults 
whatever the circumstances. Now this new 
conditionality is against the very foundation 
of the charter of the IMF. It puts the IMF like 
a loan shark, like a person who gives money
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just to take it back and not like adevek>pment 
bank which was the purpose of IMF. It is the 
vk>latk>n of the charter, of IMF. What is the 
Government going to do in that?

As far as the United States are con> 
cerned, we are happy with the position taken 
by this Government on Super 301. That was 
the same position of our own Congress 
Government. The United States and the 
developed countries must be made aware of 
even more forcefully that they cannot have 
protectionism for themselves like in multi-
fibre agreements and try them to impose on 
open trade and open markets as far as 
developing countries are concerned.

We must again re-start North South 
dialogue if not on the global negotiation on all 
issues, at least on issue by issue and step by 
step. What are we doing to re-start the North 
South diabgue? South South ccoperation is 
a must. What are we doing to import from the 
developing countries rather then from the 
developed countries? I have some specific 
suggestions on this, viz. reduce nominally 
tariff for import from the developing coun-
tries and give them the benefit of,a nominal 
reduction say to the extent of 10 per cent. 
Have Chambers of Commerce with some of 
the developing countries, those devebping 
countries that are more devebped. When 
you can have Chambers of Commerce with 
USA, UK and Soviet Union, why can you not 
have Chambers of Commerce with some of 
the more devebped countries among the 
developing countries?

We have to increase our technical coop- 
eratbn because technobgy is the key. It was 
through technology that the western coun-
tries cobnised the rest of the worW. And it is 
through the tremendous development of 
technobgy at this point of time in bb-chem- 
istry and in many other areas that new- 
cobniatism is tx>und to aeep in unless we 
improve our own technobgy. Exchange of 
technobgy among south countries is a must. 
Therefore, what steps are we taking as a 
leading devebping country to improve on 
technical cooperatbn and exchange appro-
priate technology with other developing

countries? As I said, this is how It goes, we 
have rush through these things at every 
stage. I conclude on this but I wouki like the 
hon. Minister to reply to these specifb points 
that I have made.

SHRl MURLIDEORA (Bombay South): 
Prof. Madhu Dandavate deserves oongratu- 
latbns on two fronts. One is, this is the first 
budget whbh is praised by men like Mr. Nani 
Palkhiwala in Bombay and also by Mr. 
Somnath Chatterjee and Mr. Indrajit Gupta. 
Any budget whbh is praised and applauded 
by such sectbns of people, there is very little 
to offer in the budget And I have the privilege 
to go to the library for two or three days and 
I saw what Prof. Madhu Dandavate had 
been saying for four or five years on budget, 
on price rise, on the petroleum price when in 
the evening Mr. V.P. Singh himself had raised 
the petroleum prices. It is shocking to see 
that all his comments he gave for five years, 
not a single one he has implemented. BOp, 
deficit financing, India’s bonrowing, India’s 
trade abroad, what Prof. Madhu Dandavate 
has been preaching not even a single line he 
has been able to practise in the budget. 
When I ask the reason he will say* "Give us 
a change, we are there for five years* it is only 
six months." I only wish him luck. I only want 
to tell him sometimes please find a little time 
when inter-sessbn is there and see some of 
his speeches.

PROF. MADHU DANDAVATE: I remem-
ber all my speeches because none else has 
written them.

SHRl MURLI DEORA: Sir, the biggest 
problem of unemployment is being faced by 
our country. According to our recent survey, 
the Labour force growth in our country be-
tween the age group of 15-29 during 1980- 
2000 will be 110 milibn young adults as 
against the earlier 20 years which was less 
than 69 million young adults and the total 
employment is organised sector has risen by 
12 lakhs in four years as against the popula-
tion growth of 610 lakhs. The Government 
has rightly said again and again that the 
Government will put lot of emphasis on 
employment and I want to bring a few sug-
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gestions to the hon. Minister if he can con-
sider them. if he thinks they are good, he can 
Incorporate them. We must continue to put 
emphasis on rapid industrialisation which 
will create more job opportunities.

Sir. the first suggestion alx)ut which 
Shri Nirmal Kanti Chatterjee, Member of the 
Finance Consultative Committee is aware, 
is abolition of investment allowance, section 
115 J. Now. several time Government have 
experimented with this idea of abolition. It 
was abolished four years back also but was 
again re-introduced. This system worked 
well and it helped in industrialisation. The 
Government stated that the purpose of the 
abolition was to help the labour intensive 
industries. The Government is going to gain 
Rs. 800 crores due to abolition of investment 
allowance. In reality two-third of this money 
will come from public sector corporation 
engaged in infrastructural activities like IPCL, 
MTNL, IOC, ONGC etc This is a tax on 
efficiency. I would like to suggest the hon. 
Minister that this investment allowance be 
restored to infrastructure industries like 
power, telecom, petroleum and other indus-
tries which the Government want to give 
priority in core sector.

The best thing for employment genera-
tion is house contraction activities. For every 
Rs. 1 lakh investment in construction activi-
ties 3100 mandays of unskilled labour and 
1300 mandays of technical and skilled la-
bour get employment. Today, 16 per cent to 
total employment in our country is in con-
struction industries and the Government must 
help the housing and construction activities.

The Is a massive shortage of urban 
housing and the biggest hurdle is Urban 
Land Ceiling Act of 1976 applicable to in 74 
cities and towns. This Act passed in 1976 
has not achieved even half per cent of its 
target. Today in our urban cite due to the 
ULC Act there is a massive shortage of 
houses and on the other side the land is 
encroached upon by unauthorised people, ft 
should be allowed to develop into house

constructbn activities whk:h will not only 
give shelter and employment but also boost 
the industries engaged in hardware, steel, 
cement, etc.-the raw material need for house 
construction. I do not understand what is the 
use of having an Act which you cannot 
emptoy from 1976 to 1990, that is for 14 
years or so. What I am requesting the Gov-
ernment is that they should make an amend-
ment to the Urban Land Ceiling.Act. Prof. 
Dandavate has not referred in his budget on 
housing. He has not referred the emptoy- 
ment which you can get through house. You 
have not referred the urban housing which is 
so badly needed and the suggestion is that 
instead of having this ULC Section 20 and 
21. as its is today, which has totally handi-
capped the housing growth in big metropoli-
tan cities in Bombay and Calcutta, fiscal 
measures in the form of tax on urban vacant 
lands should be brought. When there is 
vacant land in big .cities, in Bombay or in 
Calcutta, they are not allowed to develop. 
But what happens is that slums come up and 
the crimes start. So it is better that this land 
is allowed to be developed by the Central 
Government and get more revenue. We will 
get more housing and we will get massive 
employment through this. It will not only give 
massive employment to the people but the 
amount of hardware, cement and steel and 
other things will be needed which will also 
give a boost to our general industries.

Sir, there are Non Resident Indians who 
have deposited over Rs. 10.000 crores in 
FCNR and NRI deposits with the Govern-
ment of India and Prof. Madhu Dandavate 
should know that there are several NRI 
organisations abroad and they want to oome 
back. The doctors and engineers want to 
come back and they are ready to invest the 
foreign exchange money which they have 
kept in deposit, in the housing activities in 
the country. So, to some extent, it will also 
help to settle the Balance of Payment

Sir, there is one section at present in the 
Income-tax Act. K is Section 24 (14) where 
the tax Is only deducted upto Rs. 5000. Now, 
this Is a disincentive for people to have his 
own home. This ceiling of Rs. 5000 shouki
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be increasGd to Rs. 10,000 or Rs. 15,000. 
The other point which I would like to suggest 
to the Government is that they must follow 
liberal licensing and libera; fiscal policies. 
What happened in the case of cement is that 
from 20 million tonnes produced in 1979-80 
the production has gone to 45 or 46 million 
tonnes today. When you totally delicense 
the production of cement, you allow the large 
house or the big house to manufacture 
cement. Today there is no shortage of 
cement; there is a little Increase in price of 
cement, I agree. But today we are producing 
46 million tonnes of cement. In 1980-81, we 
were getting a revenue of Rs. 169 crores 
through cement. Today, due to liberalisation 
and the incentive which have been given, 
Government is collecting Rs. 1086 crores as 
excise on cemont itself. This is the example 
of how liberalisation can help. I would re-
quest the Government that they should have 
such policies allowing the people, allowing 
the industries irrespective of their constitu-
tion, irrespective of where they are, irrespec-
tive of what share holding they have, large 
house or big house, that they can produce 
more and boost the economy. I would only 
like to say that for producing one million 
tonne of cement, you need about Rs. 145 
crores. Who can afford to spend Rs. 145 
crore? I would urge upon the Government to 
continue this delicensing process and liberal 
fiscal policies. There is a case about MRTP. 
Today the MRTP companies are those whose 
assets are upto Rs. 100 crores. Some years 
back, it was said that the value of rupee had 
gone down. Mr. Eduardo Faleiro has rightly 
said that all over the world the industries are 
becoming bigger and bigger; there merger 
takes place and we are trying to fragment our 
own industries. So, the time has cpme when 
either the Government scraps totally the 
MRTP or dilute the definition of MRTP. In-
stead of having Rs. 100 crore as assets, it 
should be more than Rs. 500 crore. That will 
really help the Department. If it does not 
help, the MRTP Department will become 
another licensing department.

16.00 hr$.

I hope Prof. Dandavate will not hesitate to

shed his old socialist mantle. And I am told 
he has started learning from the Faster 
Europe and other countries and other Marx-
ist economist, as you rightly said. (Interrupt 
tions). I am ready to learn. I am only trying to 
warn the Finance Minister that a criteria for...

PROF. MADHU DANDAVATE: Eastern 
Europe has not given up socialism.

SHRI MURLI DEORA: They have not 
give up. I hope you don’t borrow whatever 
system is there.

SHRI EDUARDO FALEIPO: The have 
only given up socialists.

SHRI MURLI DEORA: I also don’t want 
to borrow their system, whatever system is 
there.

DR. BIPLAB DASGUPTA (Calcutta 
South): I tell you, don’t get into it. Stk:k to 
what you are saying. (Interruptions).

SHRI MURLI DEORA: The criterion for 
an industry to be judged under MRTP Act 
should not be the value of assets, whk:h are 
their assets—Rs. 100 crores. It shouW be 
the market share of the commodities manu-
factured by them. This is what is happening 
in West Germany also. There are MRTP 
cases, there are cases where they do not 
allow an industry to produce more than some 
percentage of that very product. So. what I 
am requesting the hon. Minister is that this 
value of Rs. 100 crores should be increased 
to Rs. 500 crores and it should be on the 
proportbn of their share in the market rather 
than the value of their assets. This will help 
our industries to grow, this will help our 
industries to expand and this will help our 
industries to compete in the international 
market. Otherwise we will be left behind 
when the entire Western Europe becomes 
the European Economic Community.

Sir, about the capital market, the much 
needed finance for the industry comes from 
the stock exchange or the capital market and 
1 know Prof. Dandavate has got a standard 
reply that the total economy of the country
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does not depend on the stock market, share 
bazar. I agree with you. But you will agree 
that there is a need to give boost to the 
existing capital market and of late, even after 
the new Government and earlier, the capital 
market is doing very well. Only one small 
suggestion 1 want to offer to the hon. Minister 
and that is that under Section 80L what is 
happening is that those who are hokiing the 
shares, those who are hokiing the deben> 
tures there is a dual tax from them. The 
Company pays the tax on their income, but 
a shareholder or a detsenture holder also 
pays the tax on the earning of that deben-
ture. This is not good. Why is this not good? 
This is not good because the peofjie who are 
saving money in the rural areas are ready to 
pay the tax. but they do not maintain the 
khata etc. and the Income-tax account. They 
do not want to go every day to the Income 
Tax Department. So what. 1 am requesting is 
that this ceiling of Rs. 10,000 that Is there 
today, whteh is exempted from tax... {Inter- 
mpthns). But out of these Rs. 10,000, Mr. 
Dandavate, only Rs. 3000 are exempted 
from tax on dividend for holding the shares. 
This should be included. This will get you so 
many thousands of rural people who are 
ready to buy the stocks and shares of the 
different growing industries in rural and ur-
ban areas; just now they are shy, they are 
ready to invest but they do not want to 
maintain khata etc. This will help them to 
come in this.

Sir, Prof. Dandavate. who was a Profes-
sor of Nuclear Physics in Bombay. I must say 
he has done well, we are proud of him, he 
has always spoken very much on the deficit 
and borrowings of the Government. I do not 
want to go into what he has spoken because 
he won’t believe what he said at that time. 
So, I do not want to go into it. But I want only 
to say one thing and that is that the Govem- 
ment's debt burden is Rs. 2,60,000 crores 
and if we see our foreign borrowings when 
the debt service ratb was going up from 
24,25 to 28,29 and 30 even, about fifty-five 
milibn Dollars is yourborrowingtoday. {Inter- 
rupthns). But the equity investment in our

industry is not even 150 millton Dollars every 
year. It is better to have equity partbipatbn 
of theforeign companies rather than keep on 
bonrowing.

16.05 hrs.

[MR. DEPUTY SPEAKER in the Chaif]

We are paying high rate of interest. There is 
no technotogy; they have no commitment 
and if they have investment in the ownership 
of the company itself, they have a stake in 
the company. They will see that the exports 
are maintained; they will see the continuous 
flow of technok>gy will come through. So, the 
Government shoukl liberalise the norms of 
foreign investmenl. Recently, there was a 
Commonwealth Conference in Delhi in which 
Shri V.P. Singh. Prof. Dandavate, Shri Ajit 
Singh and Shri George Fernandes, all of 
them partk;ipated. I am sure Prof. Dandavate 
has read the editorials of 'Times of India’ and 
the Indian Express’. The people attended 
that conference were so much confused; 
they were happy to hear the first three speak> 
ers and they welcomed the foreign participa-
tion. But when Shri George Fernandes, who 
is known for this view, said “we do not want 
any foreign in vestment,"they were confused. 
You are in power for the past six months and 
you cannot keep on blaming us fore every-
thing. Otherwise, the time will pass away. I 
request the Govemment to specify before 
the end of this Sessbn of Parliament, as to 
what is the Government’s polrcy of foreign 
investment. Today, the ratb of foreign in-
vestment to the equity partbipation is 1 to 35. 
If one dollar Is invested, they are borrowing 
35 dollars. 1 am sure the Finance Minister will 
k>ok into this. Recently Prof. Dandavate has 
attended the Worki Bank and the IMF meet-
ing and we have read tho speeches that the 
Government of India is not seeking any IMF 
ban. I do not want to comment on that. I only 
want to draw the attentbn of the hon. Fi-
nance Minister to one thing. When the World 
Bank Presbent was here two months back, 
he himself sab that a major part of the World 
Bank ban has been taken by India. But the 
Minister is saying that commitment charges 
are there in foreign investment Even in this
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department where they are getting loans, if 
they are not using them for three or four or 
five years, then they continue to pay commit-
ment charges. They should be disbursed. I 
know you are trying to do it. But the time is 
running out. We should see that the loan is 
disbursed very expeditiously to the benefici' 
aries. In the Bombay Municipal Corporation, 
we had a loan of 195 million dollars for the 
Work) Bank water project. Many a time, it 
took 21/2 years to get the money back. Even 
though the international competitive bidding 
of tenders were passed with the blessings of 
the World Bank and the Finance Ministry, the 
actual disbursement of money did not take 
place. So. I would request the Finance Min> 
ister to see that such disbursement takes 
place expeditbusly.

Sir, everyday, we are reading in the 
newspapers that the Gk)vernment is keen to 
see that the private sector comes to the core 
sectors like power. 1 would like to remind the 
hon. Minister that in a city like Bombay where 
there are power companies, they are really 
not in the private sector. For example, the 
Bombay Sub-Urban Electric Supply Cotpo- 
ratbn is owned by the LIC. I do not know how 
many per cent of the share are owned by the 
financial institutions whk:h are owned by the 
Government of India. So, technkally you 
may call it private sector, but really they are 
not in the private sector; they are in the public 
sector. In reality, they have not been allowed 
to go ahead with their power projects. Some 
hurdle here and there are alwaying coming.
I request the Government to specify as to 
what are the items they are going to albw to 
the private sector. Yesterday, Shri Dinesh 
Goswami has said that the private sector will 
be Z albwed to manufacture steel. There 
should be one categorbal statement from 
the Government, so that it does not creat any 
problem. There was a time when we used to 
say that our country lives in rural areas. But, 
now the time has come when one-fourth of 
our total population lives in urban areas. By 
the end of the century, one>third of our popu- 
latbn will live in urban areas. All the poverty 
alleviation programmes like IRDP, NREP, 
RLEGP etc. are there In the rural areas. 
There is hardly any programme for the urban

areas for the benefit of urban poor When 
somebody live outskle the city of Bombay, 
he is really poor but the moment he migrates 
to Bombay,he becomes urt>an rich. We know 
how much problem they create when they 
migrate to big cities like Bombay arni Cal-
cutta. Prevbusly, there was one programme 
for the urban poor and that was the Self- 
Empbyment Programme for Urban Poor. It 
needs streamlining. It needs to be redone 
again. In order to help the people who are 
living in the urban areas, I request that this 
programme should be taken up.

Thank you,

DR. BIPLAB DASGUPTA (Cabutta 
South): Mr. Deputy-Speaker, Sir, at the very 
outset, let me say with a great deal of sad< 
ness that we have been thoroughly disap-
pointed by the announcement made yester- 
day by our Finance Minister regarding some 
of the concessbns. The least we expected 
from the Finance Minister was that the addi> 
tional duties on petrol and diesel would be 
reduced, if not removed. These are the items 
whbh have a cascading effect on the econ> 
omy, on the prbe system in the whole econ> 
omy. Unfortunately that has not t>een done. 
It is true that some concessions have been 
declared. But all these do not amount to 
much. The Minister himself has said that the 
concessbns given are so minor and insig- 
nif bant he would not see anything more than 
some marginal variatbn in the revenue and 
he would askthe Administratbn to tighten up 
a bit to make up for this.

We are also feeling a bit let down for 
another reason. We, the Left support this 
Govemment. We do not run this Govern* 
ment but we support the Government. But 
we have also some responsibility as far as 
the working of the Government is concerned. 
Now unfortunately we find that although we 
made representatbn to the Government on 
a number of point, these have been com-
pletely ignored. A delegatbn from the Left 
went and met the Prime Minister where we 
made the points explbitly and dearly. We 
feel that the prbe situatbn has become very 
alarming. People are becoming demoral-
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ised. They expected the Government to 
function differently from the earlier Congress 
Government. Unfortunately that has not been 
done. On, the people are becoming demor-
alised. So, the price should be brought under 
control. One of the ways should be to at 
least, to give some concessions on the cases 
where these duties would lead to inflationary 
prices. Unfortunately, the representation 
made by the delegation has not been given 
much attention. Yesterday all over India, we 
from the Left organised demonstrations and 
agitation against the price situation and also 
against some of the policies of the Govern-
ment. It is unfortunate. But we have to do it 
because you can see that there is certain 
amount of demoralisation in the people. It is 
because some amount of demarcation has 
not been done from the policy pursued by the 
Congress Government.

Let me remind this Government. In 1981, 
when Mrs. Gandhi come back, one of her 
main campaign issues was the price of on-
ion. The price is a very important issue which 
should not be overlooked. At the same time, 
let me make this point with great deal of 
sadness that we do not like to b6 taken for 
granted. We are committed to support this 
Government. We want this Government to 
Continue. We do not want them (Congress) 
to come back. We will do everything on our 
part to stop them from coming back. At the 
same time, we do not like that our advice, our 
important point which we make should be 
ignored.

Let me make another point. The other 
concession which Prof. Madhu Dandavate 
announced is not satisfactory. Take the case 
of debt relief. As far as Central banks are 
concerned, regional banks are concerned, 
the Central Government has committed it-
self to pay the whole amount. When it comes 
to cooperative banks, it is only 50 percent. 
Another 50 percent has to be given by the 
State Government, t want to know why shouki 
the State Government pay. We never asked 
for omnibus relief to all the k>anees. As far as 
the Left is concerned, we want relief to be

given to the marginal farmers, to the small 
farmers, to the agricultural labourers to the 
landless and to the artisans. We never saki, 
everybody should be given this concession. 
That isthe pledge of the Janata Dal, National 
Front. That is notthe pledge of our Left Front. 
Now what is happening is that we have our 
Government in West Bengal, our Govern-
ment is in Kerala. So, we have to redeem the 
pledge of the Janata Dal. That is not our 
pledge.

So, I would like to request the hon. 
Minister to take our feelings into account, tt 
is wrong to impose their own pledge on us. 
We never undertook to give relief to every-
body. You wanted to give relief. Ours was 
very specify. Let me also make this point. 
We always suggested, even in the debate on 
Budget, that any relief to the farmers should 
be given to specific landholdings. Other-
wise, there is a possibility that most of the 
relief would go to the people who do not 
deserve such relief. If we look at the latest 
report on the Debt and Investment Survey by 
the Reserve Bank of India in Collaboration 
with National Sample Survey, it shows very 
clearly that in a number of ares in the coun-
try, particularly in Punjab and Haryana, 
more than 80% of the total loan is taken by 
farmers who have got land of more than 13 
acres. We do not think they should be given 
this relief. This is the point I would like to 
make. It is very important that these issues 
are taken into account. (Interruptbns) Why? 
you feel slightly disappointed? I can see the 
constraints on Prof. Madhu Dandavate. My 
friend from that side has talked about buoy-
ant economy which they handed over to the 
new regime. What kind of buoyant econ-
omy? I have already heard from another 
Member on that side that this buoyant econ-
omy has committed this country to huge 
foreign debt, a buoyant economy which has 
completely bankrupted our internal econ-
omy. a buoyant economy which has de-
stroyed the economic basis of the country.

I shall show more data for their satisfac- 
tk)n. For example, if you look at the latent 
WorkJ Bank Report on Development, you 
woukJ see that India is the 21 st Poorest
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country of tfie world. Out of 120 countries 
listed, India’s position is 21st from the bot-
tom. Which are the other 20 countries which 
are even poorer than India? There are six 
countries in Sahel region, around Sahara, 
which are famine and drought-affected ar-
eas. Out of 50 odd countries in Africa, 9 
countries are poorer than India. We have 
some satisfaction that 5 countries from Asia 
are poorer than India. Ail the other countries 
in the world, are better of. Bangladesh is 
worse than India. That is true. You have 
some consolation from that. But Sri Lanka is 
further far ahead of us in respect of literacy, 
mortality rate and GNP. Why? For 40 years, 
we had to suffer misrule of the Congress 
Party Given our natural and human re-
sources. Our country should have been the 
most prosperous in the world. But, it is made 
Into one of the poorest countries of the world.

We expected your Budget to be some-
what different from the Budget of the Con-
gress Party. Structurally, we do not see 
much difference. For example, in the Con-
gress Budget also, there is high incidence of 
indirect taxes. In this Budget, there is only 
1% improvement. From 16% direct taxes to 
17% direct taxes out of total net tax revenue 
I would not see it is a big improvement. In 
case of the coiporate sector, you have taken 
away on additional Rs. 800 crores. That is 
right. But it does not matter much in percent-
age terms. We expected a much higher 
pfoportbn levied in terms of direct taxes. 
That would have been anti-inflationary and 
more equitable and given us the resources 
whk;h we need for development without 
eroding the basis of the economy through 
inflation and through deficit financing. What 
do you find? Sometime, when you talk about 
high direct taxes, there is opposition. Our 
friend from Bombay talked about no licens-
ing liberalisation and no monopoly control. 
His was the authentic voice of capitalism. It 
is true they are opposed to any kind of tax on 
companies. It is true. They want capitalism in 
India. But the point is even in some of the 
most devetoped countries in the world, there 
Is a much high incidence of direct taxes than 
in India. Take United States. Their incidence 
on profits, income and assets is more than

50% of the total tax income. Even in Britain, 
another capitalist country, they have more 
than 45%. Most countries have more than 
17%. Supposing, there was a long-term fis-
cal policy. I know that the Congress Govern-
ment had a long-term fiscal policy last time. 
But that was not a correct fiscal polkry be-
cause at the end of the long term fiscal polk:y 
there was to be more indirect taxes. This is 
not what we wanted. Perhaps, the better 
kfea would have been, to take the base of 16 
per cent and develop it into 30 per cent. At 
the end of the five year period—may be 20 
per cent this year, 24 per cent next year — 
upto 30 per cent at the end. In that way, there 
could have been structural change in our 
Budget. That was not done.

Even take the case of the deficit of Rs. 
7,200. Professor Dandavate is optimistic 
that he will be able to hold the line. We will be 
behind you and we will support you if you can 
hold the line. We are worried because, in the 
past our experience has been that the Fi-
nance Ministers have never been able to 
hold the line. Even that deficit of Rs. 7,200 is 
also not very satisfactory because if you look 
at the capital receipts which has been ad-
justed, they are also borrowings. All the 
capital receipts are the borrowings. They are 
also imposing long term liability on the econ-
omy itself.

You look at the proportionate expendi-
ture of different items, you will find that there 
has not been much difference. Actual figures 
do not matter. It is the percentage which 
matters. I have checked it up for each and 
every item and I find that there is not much 
difference. For example, in agriculture, last 
year It was 3.84 per cent and this year it is 
4.03 per cent; in the field of rural devek>p- 
ment, last year it was 7.54 per cent and this 
year it is 6.77 per cent. In that way, I can go 
through the whole list. There is not much 
difference. Even the ratio between the Plan 
expenditure and non plan expenditure is not 
much, it was 32.14 per cent last year and it 
is 31.94 per cent this year. There is not much 
different. Even in terms of the incidence of 
defence subsidy and interest repayment as 
a proportk>n of non-plan expenditure, it was



603 Finance 

[Dr. Bipiab Dasgupta]

MAY 17.1990 m 1990 604

72.93 per cent last year and it is 73.27 per 
cent this year. What I am saying is that we 
expected is a radical departure from this 
kind of Budget. But that has not been done. 
Had he done so, i can assure you that we 
would have given people a certain amount of 
hope that at least in the economic field this 
Government is also moving very fast In terms 
of eradicating proverty and in orderto reduce 
inequality and all that. We appreciate what-
ever has been done in democratising the 
system—the Lokpal Bill, the Prasar Bharti 
Bill. Ail these are very good Bills. But as far 
as economic policy is concerned, as far, as 
this Government is concerned, so far we 
have not seen much difference.

Take the balance of payments. A men-
tion has Deen made about the balance of 
payments the imports. I have gone through 
the New Import Export Policy. There is a 
chapter on new technology. What does it 
say? It says that you should only import that 
technology about which a clear need has 
been established; a technology which Is not 
available within, atechnology which must be 
brought from outside immediately for the 
development of the economy and so on. But 
what is happening? We have the Pepsico 
technology. When Prof. Dandavate was 
speaking yesterday, he mentioned about 
PepsiCo. He said he will kept the commit-
ment because this is an intentional commit-
ment with a foreign company.” We must 
keep the commitment with Pepsico. We 
cannot go back on that." Why cannot we 
cancel this agreement? We are thinking of 
cancelling of agreement with Bofors. That 
has been talked of. But why not also this 
agreement? Do we need the Pepsico soft 
drinks? Do we need the crispy potatoes? I 
know the potatoes which will be produced by 
the Pepsico company will be more crispy 
than the potatoes which Mrs. Dandavate 
would prepare. The question is, do we need 
these things? We need to have other priori-
ties which should have been looked into. We 
feel, Pepsico is not our need. On the other 
hand, we find this is a kind of policy wouki be 
at the cost of some other industry. For ex-

ample, Khadi industries, village industries 
which produce vark>us kinds of fruit juices, 
whnh produces pickles, which pn̂uoes 
various kinds of food processing things etc.. 
these are the industries which will t>e dam* 
aged by these multinational concerns v̂hich 
wouki be entering, penetrating into our econ-
omy in a big way. We do not need those 
industries. There is no need for us to con-
tinue with that agreement. It is not also 
justifiable in terms of parameters laid down 
by this New Import Export Policy of this 
Government. For example, take the case of 
seed imports. Ido not have the details of this. 
What is this seed import? Seeds are being 
imported which are not necessary. Our In-
dian technologists, scientists are saying that 
we do not need to import seeds because the 
Indian scientist can devebpthe seeds which 
are necessary by getting the mother-seeds 
from outside. You only need to bring the 
mother-seeds; nothing more than that. That 
can be experimented with the local condi-
tions and then multiplied with the help of 
those seeds. A Seed polrcy was promul-
gated by the Congress Government two 
years back. Why are you sticking to it? I have 
gone through the report of the agriculture 
department. I find that they are justifying the 
policy which has been discredited by all the 
agricultural scientists in our country. Agri-
cultural scientists have saki that this polny 
has undermined all the research that they 
have done in the past. Not only this; the seed 
import can be very dangerous for our econ-
omy. It would bring disease; it wouW bring 
pests. Now. so far as environment is con-
cerned, our young Minister is very much 
concerned about it. I think she shouki come 
out; she should speak out against this seed 
import which is very dangerous for our agri-
cultural environment. In any case, I do not 
see any reason for such polk:ies excepting 
that the multi-national corporatk>n through 
World Bank, through Internatbnal Monetary 
Fund, are putting pressure on us. They want 
our economy to be completely cotonised. 
They are exploiting and unfortunately our 
Government is yiekJing to their pressure. 
Earlier Government also yiekied to It But I 
would like this Government to stand up and 
not to yield to that kind of pressure. I
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quote many examples. It is unfortunate that 
this kind of policy change which we expected 
from the Govemment has not come about.

Take the case of exports. A few days 
back I asked a question to our Commerce 
Minister as to why our export performance is 
so bad. In the early days of independence, 
our share of the export in the world trade was 
something tike two per cent. Now, it is some-
thing like half-a-per cent. All the other coun-
tries are marching ahead; our export is 
coming down. Though the volume is going 
up our percentage share is coming down in 
the total world market. Why should it come 
down? What our Commerce Minister said? 
He said>maybe jokingly—"No, np. It is not
0.5 per cent, it is 0.6 per cent. I think he is 
very happy with the performance.

What is our single most import export 
item? Diamonds-Jewels. We should be 
ashamed of ourselves. Why do we talk of 
industrial development and all that? We are 
exporting diamonds that is our single biggest 
export Item.

MR. DEPUTY SPEAKER: Please con-
clude.

DR. BIPLAB DASGUPTA: I am con-
cluding, Sir.

If we produce as major export item 
diamond, obviously this is not an economy 
which can compete with any one. Take the 
case of Singapore. Its export is double the 
export of India. What is Singapore-a dot in 
the worid map? Its total export is more than 
double India's export. Take Hongkong. Its 
export is four times that of India’s export. 
What our Commerce Ministry has been doing 
in the past? I do not know. But certainly our 
Government has to adopt a proper policy of 
exports and imports.

In any case, the point is that there has to 
be a radical departure from the polrces that 
have been followed in the past. I would also 
like to make two points before 1 conclude. 
First of all, I would say-already someone 
IMS said and it is correct— that there should

have been an Approach Paper on Eighth 
Plan ready by now, because whenever you 
prepare a Budget, it is and one year perk>d. 
That Budget has to be seen within the con-
text of five year plan period. Unfortunately 
that Approach Paper has not been worked 
out yet; we are still quite behind in terms of 
preparing our Eighth Plan.

PROF. MADHU DANDAVATE: Will you 
yield for a minute? Unfortunately the end of 
the Seventh Plan Period and the commence-
ment of the new Government werethe same. 
Therefore within a few weeks, you do not 
expect a comprehensive Approach Paper to 
be ready.

DR. BIPLAB DASGUPTA: We under-
stand the difficulty. We also appreciate as to 
why your task is more difficult. You have to 
frame the Budget for one year without the 
overall context which is very important for 
framing the Budget for one year. That is the 
problem.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): The previous practice was that 
the Annual Plan also used to be submitted 
after the Budget discussion is over.

DR. BIPLAB DASGUPTA: In any case, 
the point I am making is this. I do not know 
what kind of shape that new Plan will take. 
But it should not follow the previous one. 
(Interruptions)

Those plants wanted to reduce poverty 
by using statistics. According to their statis-
tics, now only 25 per cent of the population 
are poor whereas in 1972-73, it was 51 per 
c^nt. That kind of statistics will not stand any 
critical examination. That kind of imaginary 
statistics should not be there in any plan. It 
reminds me of joke that there are three types 
of lies—̂ ies, damn lies and statistics.

MR. DEPUTY SPEAKER: There is not 
time for jokes please, Dr. Biplab Dasgupta.

DR. BIPLAB DASGUPTA: I just speak 
about the last point. This morning, we had a 
discussion on the atrocities on Harijans—
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scheduled castes. Earlier, we had discus- 
Sion on atrocities on women. I think, it is ail 
linked up with the questbn of land reforms. 
Unless there are land reforms, atrocities on 
women will continue, atrocities on sched> 
uled castes wilt continue, atrocities on other 
sectbns of the community, like tribals, will 
continue. Why is it happening? We have 
atrocities In Madhya Pradesh, in Bihar, in 
Rajasthan and also in Uttar Pradesh. Not 
only this year, not only in Fatehpur, look at 
the figures for the last 20 years—ihe reports 
of the Scheduled Castes Commissioner. 
These four States have always been show-
ing something like 80 per cent of the total 
atrocities in the whole country. Why is it 
happening? Because there has been no 
land reforms in those states. There has been 
no change in the land relations, also noted 
by the Prime Minister this morning.

I would like to to lay emphasis on this 
point that even in this budget, there should 
have been some emphasis on land refomri. 
There should have been more help given to 
the beneficiaries of the land reforms. The 
Government should make a categorical 
declaration. Now. in these four States, there 
is no Congress Government. It is either the 
Janata Government or the BJP Govern* 
ment. There should be a categorical commit-
ment about the land reforms. Without land 
reforms, there cannot be any economic 
development. There cannot be any econ-
omy progress.

[Translation)

SHRI BRIJ BHUSHAN TIWARI (Do- 
mariaganj): Mr. Deputy Speaker, Sir, I rise to 
support the Finance Bill. I also welcome the 
concessions given by the hon. Minister of 
Finance in the Budget.

Today the increasing Government ex-
penditure and the non-plan expenditure is 
the major problem before the Government 
and a threat to country's economy. A short 
while ago, while partrcipating in the discus- 
sk>n on price rise, the hon. Minister of Fi-

nance admitted that the Government was 
constrained to take recourse to additional 
taxation to make the Budget a balanced one. 
He also admitted that taxes on some essen-
tial commodities had to be increased whbh 
resulted in rise in prices. I feel that had the 
off rcers of the Ministry of Finance as we}l as 
e hon. Minister of Finance paid due atten-
tion to unnecessary administrative expenses 
whbh couki be reduced, there would have 
not been any need to take recourse to addi-
tional taxation. Now-a-days, it has become a 
practice with the Government to take re-
course to this measure. Why cannot we 
reduce the expenditure and why to put the 
burden of taxation on the pubik: continu-
ously? After all, there is limit to it. I wouki like 
to give figures in this context. In 1990-91, the 
non-pian expenditure was Rs. 64343 crores 
which accounts for 68.7 per cent of the total 
provision of Rs. 94,535 crores. It was 65.8 
percent in 1988-89, and 66.1 percent in the 
Budget Estimates of 1989-90 whk̂h subse-
quently rose to 67.5 per cent in the Revised 
Estimates. This expenditure goes on increas-
ing. I would, therefore, like to make a sug-
gestion that the Government should think 
over it seriously. Just as a commissksn on 
expenditure was set up during the Janata 
rule, a commissbn of that type should be set 
up again. In 1953 a commission called the 
Mathai Commissbn was set up to go Into the 
matters of taxatbn. ft had made some rec- 
ommendatbns, but these were put in the 
cold storage by the Congress Government 
after the commission submitted its recom- 
mendatbns in 1953-54. When the Janata 
Party came to power it had implemented 
those recommendatbns. In 1980 Shrimati 
Indira Gandhi came to power again. By that 
time the report of the commission was al-
most finalised, but the then Minister of Fi-
nance wound up the very commission. They 
could have changed the members, but it was 
not done. I feel that there is a limit to pay 
taxes, there is limit to taxatbn. When the 
burden crosses its limit and people oppose 
it. the Government embarks on reduction of 
administrative expenses. There are a num-
ber of items the prices of which have soared. 
Today prbes of petrol and disedi have gone 
up. In order fb justify tt)e hike, it is being
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argued that since import bill has been in-
creasing, the Government is not in a position 
to raise it any further. In spite of all these. I 
would like to say that there should be a chê 
on price rise on petrol and its prices has to be 
reduced. You are aware that the Govern-
ment departments are the largest consum-
ers of petrol and there is no check on such 
consumption. There is also a move to resort 
to rationing of petrol. If rationing of petrol is 
introduced, it will badly effect the ordinary 
consumers. As such, through you. 1 would 
like to suggest that the Government should 
at least do one thing. It should grant petrol 
alk)wance to its officers and ask them not to 
use Government vehicles. Let them attend 
the off *K:e by their own vehicles. They should 
also be given vehicle allowance as it isgiven 
to the Sub'Inspectors. They are provided 
interest free loan for purchasing private motor 
cars. If motor cars so purchased, which are 
in a way a government property, are auc-
tioned, you can earn a big amount of money. 
Besides, it will put pressure on the motor 
industry to go in for production of more buses 
and trucks which are most needed in the 
present situation. There is an imperative 
need to put restriction on production of motor 
cars.

Now I come to situation prevailing in 
small scale industries. Outs small scale 
industries have become sick due to wrong 
attitude of the officers of the banks and 
corruptbn rampant in public sector banks. 
You see that number of sick units has in-
creased by 40 percent during last one year 
because loans are not provided to them in 
time. They have to go from place to place for 
bans. Some how or the other they managed 
to set up some small or big units under small 
scale industries, they are not at all viable. 
Loans amounting to Rs. 1797 crores are 
outstanding against small sick units. This 
amount pertained to small units and about 
4500 crores are outstanding against me> 
dium size and big units. Therefore our pur-
pose wilt not be served simply by giving 
some encouragement or making provisions 
in the budget for small scale industries. In 
addition to encouragement you will have to 
oversee the functioning of the public sector

banks and attitude of their officlalsfor ftvttal- 
ising the small scale industries. When we 
say that there was favourable condltbn for 
capital investment, it means that we are also 
supporting the policy of the prevkHis Gov-
ernment which gave free hand to the indue* 
trial houses to raise huge capital through 
share markets. You know that publk; sector 
banks and other financial institutk>ns lent full 
support to big capitalists and affluent fami-
lies in their bid to raise huge capital through 
share market. They misused these institu-
tions for their own interest. Therefore it is 
matter of great concern that the same offi-
cers are occupying the all sensitive posts in 
the Ministry of Finance even today. Our 
Government has not punished them. I wouki 
like to remind you that in this House I have 
already raised the issue of underselling of 
shares of a Tea Company by the Punjab 
National Bank. Inspite of the assurance of 
the h4inister of Finance, bureaucracy in the 
banks are still active in depriving the country 
of the crores of rupees for foreign exchange. 
Thus there is a need to remove corruption 
rampant in banks. Today our banks have 
become bankrupt. The news to this effect 
has been reported in the newspapers. There 
is fraud in it. Unless steps are taken to check 
corruption in these banks and financial insti-
tutions and to utilize their money properly, an 
atmosphere of productivity will not be ere* 
ated.

Mention was made about unempby- 
ment. In order to remove it, employment 
oriented industries should be encouraged. 
Hitherto agriculture sector has been ne-
glected most. Therefore it is my suggestk>n 
that more stress shoub be laid on it. Only 
then we will be able to give work to the 
maximum number of people.

Now I would like to say something 
about my own state of Uttar Pradesh. Uttar 
Pradesh is the most neglected state. I re-
quest you to pay attention to its develop-
ment. It is true that Uttar Pradesh has given 
us Prime Ministers of the country but even 
then the state is backward in terms of indus- 
trialisatbn, electrificatbn and other devebp- 
mental activities. We even hesitate in ex-
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pressing ourseivss in our mother-tongue. 
Therefore I make a demand in the House 
thatthe expenditure to be incurred on Anpara 
Thermal Power Plant in U.P. should be fully 
met by the Government. Salempur project 
may be completed. Petro-chemical Project 
in Oraiya should also be completed.

Sir. I belong to Sidharthnagar which is a 
flood prone area The Government should 
formulate scheme to construct dams on the 
hilly rivers and take steps to complete the 
Saryu Canal Project so as to find permanent 
solution to the flood problem in my area. 
Government shouki also complete the gi
gantic Kapilvastu project. These measures 
are very necessary to undo in justice done to 
U.P. which has been meted out step moth* 
erly treatment by the Centre. It will also 
enable the Government to reduce the re> 
gk>nal imbalance.

SHRIKASHIRAM CHHABILDAS RANA 
(Surat): Mr. Deputy Speaker, Sir, I would like 
to thank the hon. Finance Minister for the 
reliefs given to smalt farmers, agricultural 
labourers and weavers through Finance Bill.

Sir. I wekx>me the announcement of the 
Finance Minister to give relief in the excise 
duty on essential commodities like diesel for 
which representations were made on the 
ground of difficulties being faced in their by 
the people day to day work. Waiver of loan 
upto Rs. 1 CX)00/- is also a welcome step. Sir, 
I would like to say that relaxations given are 
not adequate. After presentation of the 
Budget, an impression was created that the 
Government would give more reliefs in taxes 
on essential commodities as a result of whk;h 
prices are increasing. Direct and indirect 
taxes are responsible tor it. Therefore I would 
like to tell the hon. Finance Minister that 
prices of petrol and diesel are inaeasing due 
to increase in excise duty on them. Relaxa-
tion should also be given on it also.

I know that previous Government left a 
legacy of debt of Rs. 260000 crores and 
deficit finance of more than Rs. 1,000 crores

on us. It is a big burden on our Government 
but if a recourse to heavy dose of taxatk>n is 
taken in a bkJ to ease the situation, it may put 
an adverse effect. Therefore. I want that 
more relaxatton shouM be given and the 
Finance Minister should announce it. Sir, 
exemptbn limit for income tax has been 
raised from Rs. 18.000 to Rs. 22.000Abutin 
view of inflation and fall of real value of 
mpee, this exemption limit is not adequate. 
Therefore, this limit should be raised to Rs.
30,000 in fulfilment of promises made by the 
Govemment to the low paM empk>yees, 
workers, artisans and the persons with small 
income. I would like that Fmance Minister 
should make announcement to increase it 
from Rs. 22,000to Rs. 30,000 at the earliest.

Mr. Deputy Speaker, Sir, I wouM also 
like to give a suggestk>n. Under sectbn 35 
C.C.A. of the Income Tax Act enforced in 
1978, the companies making investment in 
backward areas used to get tax conces> 
sions. This was a good scheme and it should 
be reintroduced because we are committed 
to spend 50% of the budget allocation in rural 
area and it will help in achieving this end. I 
hope that Finan̂ Minister will pay attention 
towards it. Not only this, tax concessions 
should t>e granted to all the companies and 
institutions which launch programmes for 
the devebpment of the backward areas and 
for the generatk>n of empk>yment. Provisk>n 
shoukJ be made for this.

Sir. some time ago a statement was 
made by the Finance Minister in respect of 
increase in the limit of income tax, he has 
saki that if we raise the exemption limit by 
Rs. 1,000, Govemmentwilllosearevenueof 
more than Rs. 100 crores. I want to say that 
there is a lot of corruptk>n in realisation of 
income tax and other indirect taxes and the 
officers are involved in it. So there is no k)gic 
in his contentbn of saving Rs. 100 crores. I 
hope that our revenue will increase if we 
decrease the upper slab of the Income tax.

Sir. I come from Surat, whwh is also my 
constituency. I wouM, therefore, like to say 
about Its problems in 2-3 Minutes. Some 
relaxation in additk>nal excise duty to small
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weavers has been announced. In the Budget 
speech. Finance Minister said that the addi-
tional excise duty could be levied on yarn In 
place of doth. He has accepted it in principle. 
He also said that it would be decide with the 
consultation of the concerned Chief Minister 
but two months have already passed, it has 
not been done so far. It is my request that the 
Rnance Minister should sit with the con-
cerned Chief Ministers and decide about 
levying of excise duty on yarn instead of 
fabric.

Additional excise duty which has been 
levied on fabrics is very high in respect of 
small weavers and small consumers. I want 
to illustrate it with an example. On sarees 
costing Rs. 10 to 15 per metre, earlier add!- 
tbnal excise duty on it was 79 paise per 
square metre, now it has been impressed to 
Rs. 1.25 per square metre, whereas sarees 
costing Rs. 40 per metre, additional excise 
duty has been reduced from Rs. 3.20 to Rs. 
2.50. Thus there had been 47% increase in 
additional excise duty on cloth produced t>y 
the small weavers and used by the poor 
consumers. Only 8% of additional excise 
duty has been increased on the sarees 
costing Rs. 40 to 50 per metre. It is my 
sutxnissiontothe hon. Finance Minister that 
small weavers and poor consumers are 
suffering as result of which small mills are 
being closed. Small consumers and agricul- 
tural labourers use this cloth and small 
weavers earn their livelihood through it. 
Keeping in view these problems, I would 
submit that steps should be taken to make 
cloth available at cheap rates by reducing 
additional excise duty. With these words, I 
thank you for giving me time to speak.

\EngBsh]

MR. DEPUTY SPEAKER: Shri Bho- 
gendra Jha. Out of seven hours, your Party 
hasonly nine minutes. You can use your skill 
to make many more points in as short a time 
as is possible.

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, some of the speeches can be laid on the

Table of the House in order to cut down the 
time.

MR. DEPUTY SPEAKER: If he does 
nbt repeat the points, then he can save time.

SHRI BHOGENORA JHA(Madhubani): 
In my life, I have never defied the Chair.

I rise to support the Finance Bill. I want 
to support this Finance Bill-not because of 
the contents, the policies contained in it and 
the effect it has on the people and the econ-
omy of the country—because I support the 
Government. Despite everything, I support 
the Finance Bill and above all the mover of 
the Bill. Because I do not want them to come 
over to this side. That is why I support the 
Finance Bill.

The Finance Minister had correctly set 
the background of huge deficit financing of 
the previous year which was of the order of 
Rs. 11.000 cores. There are the Rs. 1 lakh 
crores of foreign debt. Rs. 2 lakh crores of 
internal debt, and the inflatbnary trend and 
pressures whk:h this Government has inher-
ited from the previous Government. But here, 
we are faced with the questk>n whether that 
trend, this tendency and the burdens are 
going to be increased or decreased through 
this Finance Bill. There, there is a great 
question mark. Despite the confklence shown 
by Shri Dandavate, I am very sceptic on that 
point, viz. whether despKe the quarterly 
monitoring, he will be in a positbn to reduce 
the budgetary deficit-1 am very much scepti-
cal about because of the experiences that 
we have for the last several years, and the 
pressures that we will have. K is true, he will 
have arguments for that also. Nonetheless.
I am very much In doubt whether he will be 
able to stick to that.

Naturally, the 8th Plan is not ready; I am 
not going to blame this Government for that. 
But what isthedirection?This Budget shouki 
give the direction at least. In our country, we 
have got a capitalistic economb system. But 
from the very beginning of planning, the goal 
was commending heights for the pubik: 
sector, mixed economy, private sector and
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thon medium, small and-because of our huge 
population—cottage industries sector also. 
Some people try to jokingly say some thing 
about ̂viet Union or Eastern Europe. Tĥre, 
the hands are less. We have got more hands. 
We cannot do without the commanding 
heights for the public sector or the big indus-
tries. We cannot do without them. Nor can 
we do without growing cottage industries. 
{Interruptions)

They have not mentioned China. If they 
do, I will refer to it. Chine is trying to mix it. In 
this respect, China is correctly mixing it-from 
the cottage to the big industries.

In this Budget and the Finance Bill, 
about 70% of the taxes are through indirect 
sources; 30% are through the direct sources. 
You all know that the burden of indirect taxes 
fall on the common people. That shows the 
trend of this Government’s economic policy. 
That trend is to over-burden the people. We 
are supporting this Government uncondi-
tionally. The only condition is that they should 
stick to their own commitments made to the 
electorate. The only condition is that they 
should stick to their ov;n 8lector?l commit-
ment. The commitment v/as this:

'The hlational Front considers price 
stability as crucial for removal of poverty 
and speedy growth of economy The 
public distribution system will be 
strengthened and expanded to co' er all 
the vulnerable sections of the society, 
so that cereals, sugar, edible oils, stan-
dard cloth and other daily household 
needc are supplied at fair prices."

Does this Finance Bill and its direction 
help that process, or is it in the opposite 
direction? I am very much apprehensive that 
It It is in the opposite direction. If the electorate 
studies this situation, they will feel that it is a 
total violation of the electoral pledge given by 
the National Front to the people of this coun-
try during the last elections to the Lok Sabha. 
That is very bad. Do not make a commit-
ment, It is one thing, but breach of commit-

ment, breach of promise brings about scep-
ticism, $uspick)n among the people, and 
lack of faith. That way, it is disastrous. That 
way, please try to improve the situation. 
(Interruptions)

1 would suggest that during the perk>d of 
their apprenticeship for five years, the Oppo-
sition should have some patience, and re-
form and Improve themselves. Nothing is 
static in this world. They can change, when 
others are changing.

SHRI NIRMAL KANT! CHATTERJEE: 
Yes, but they can change also for the worse. 
(Interruptions)

17.00 hrs.

SHRI BHOGENDRA JHA: In the same 
way. on the question of economic disparity 
also, the National Front Government gave a 
very clear cut commitment. The Commit-
ment is as follows:

"Growing disparities in comes and wealth 
have led to shocking distortions in 
planned economicdevelopment created 
vicious circles of poverty, ignorance 
and squalor and condemned large 
sections of Indians to dehumanised liv-
ing. These disparities will be brought 
down by dispersal of ownership, whether 
in industry, commerce or trade, and 
ceiling on urban property and land or 
agricuttural estates and land holdings 
as well as incomes. Rationalisation of 
direct and indirect taxation will be the 
other measure towards this end.**

This is the first rationalisation through 
this Finance Bill that we are finding. So. in 
such a situation we are not in a position to be 
very hopeful about the results of the Finance 
Bill at least during the current year; if ft is not 
reversed and at least a beginning is not 
made during this very session in this very 
Finance Bill, I don’t think any major change 
is* possible. But some change wilt have to be 
made so that the public opinion, the feelings 
of the people outside, have to be reflected in 
this Finance Bill even partly, even slightly.
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There is a mention that the price rise has 
taken place on a laige scale; somewhere it is 
50 per cent; somewhere it is 100 per cent 
Even in the case of other commodities, the 
price rise has taken place because we are 
apprehensive that the hoarders, the Wack- 
mariceteers feel thal they are not afraki of 
this Government as they were not afraid of 
the prevbus Government; they think that 
they have their relatbns who are in power as 
they were having their relatk>r)s who were in 
power prevk)usly. That is why they have 
increased the prices even of those goods 
which are not being taxed. That is a reality.

In the case of diesel, my friend, Shri 
Dandavate, during the course of the Budget 
speech.'had mentk>n€̂that rich people used 
petrol and diesel, etc; the poor prople were 
not taxed. What will happen in our country 
partbularly in Bihar and many other States 
where eiectrk:ity is not available? Even the 
prices of minor things like rice, pulses, etc. 
have already gone up. Even the bus fare has 
gone up. The burden Is going to fall on the 
poor people. Even the price of an inland 
tetter has gone up; even the price of an 
envelop has gone up, A postcard is simply 
exempted. There is a joke going on about it 
in many places. People have toki me in 
pubik: meetings that in the share of the 
Communists, postcards have been left out; 
and in the share of the other supporters, the 
business community, the hoarders, the trad
ers and the blackma.i(eteers-they have been 
given a free hand. That is a joke going on 
among the people. So, I have begun telling 
them that if this is a polk:y of the Govern
ment, then I will have to ask my voters, even 
husband and wife, to write a letter only on a 
postcard, not on an inland letter, not on an 
envelop. That is a tragedy that we have got 
from our Government; tĥ is our problem. 
(inlemptfons) What can we do about it? 
You are making the inputs costly; you are 
making the cost of production costly in agri> 
culture. Then you are raising the prce of 
wheat and other commodities thereby you 
are adding to the inflationary pressure. Why 
can*t you subsidise the food? Why can't you 
reduce the prices of the inputs; may be 
diesel; maybe fertiliser thereby you will not

add to the inflatkMiary pressure. I think here 
the questk>n of poficy comes in.

With regard to the kmns, I will again say, 
that the commitment was to waive the loans 
of all small and marginal farmers. But Ithink 
only the rich people in the rural areas will 
have the upper hand now and despite the 
darificatk>ns given yesterday by Pr̂. Dan
davate, the hoTL Finance Minister, only the 
rich people will be the gainers. That is what 
I want to say. But the poor people will not sit 
klle, they will be taking up the issue. The 
people in the countryskie will not>l tell you 
once again-sit kileon that issue. The exemp
tions given to them now, the rk̂h people have 
had always, and the poor people ¥vill be the 
wilful defaulters. They cannot be taken for a 
ride. But this has to k>e checked. There 
should be some economk: criteria for mar> 
ginal farmers, for small farmers, whatever 
may be the criteria. I say that no exemption 
should be given to the rbh people. The 
Finance Minister mentioned that Rs. 2000 
crores will be the revenue from them.

SHRI HARISH RAWAT (Almora): We 
also support you. It is a good suggestk>n.

SHRI BHCX̂ENDRA JHA: Many things 
you have accepted.

Now, with regard to smuggling, I want to 
tell Prof. Oandavate that large scale smug> 
gling occurs from the Nepal skfe, from our 
skie, that is from the area from which I come, 
and from Bombay skie from where the Hon. 
Deputy-Speaker comes, and just now I have 
been to Saudi Arabia and come to know that 
in the false names of hundreds of youths 
there are some big deals. They send the 
goods into India and I think the Government 
shoukJ have the courage to seize them. The 
Biharis do not know that in his or her name 
the consignments are sent. So much of 
smuggling is there. No economic policy has 
been evolved as to how smuggling or hoard
ing can be stopped.

One request I would like to make to the 
Finance Minister. You cannot curb the 
hoarders, you cannot curb the black maricet-
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ears. If the composition of this Parliament is 
not helpful to you that is a different matter. 
But please do not help the black marketeers. 
Do not give money to the hoarders. They 
make use of your bank money. So, the 
consumers do not go and see the bank 
godowns. the consumers remain out of it» the 
goods go inskie the godown. So then, there 
is a different type of economy that works, 
there will be less goods, more cpnsumers. 
and the prices rise. The entire responsibility 
mainly is of the Government. I simply say. 
*You do not penalise them, you do not give 
them money. Simply withdraw your money. 
Do not give money for the wholesale traders. 
Give money to the retail traders, the self- 
empkiyed traders so that the goods in the 
meanwhile will go into the country. The 
wholesale traders from Cak:utta to Bombay, 
from Jayanagar in my area to Trivandrum, all 
of them do the wholesale trade with your 
rTK>ney. There is no wholesale trader who 
does his wholesale trade entirely with his 
own money. They do it with the Govemment 
money, with the public money. So then, with 
our own harxis, with the matches in our 
hands we are burning'our own houses. And 
then wecry thatthe hoarders are doing it, the 
traders are doing K, and so on. I request the 
Finance Minister to immediately tell the 
wholesale traders that you cannot finance 
them, and that they should do their business 
with their own money. Some people say that 
this will bring out the black money, or that 
black money will become white m6ney. Then 
the other lobby will approach the Govern- 
ment. So, some immediate steps will have to 
be taken.

SHRI S. B. SIDNAL (Belgaum); How 
can you kientify them?

SHRf BHOGENDRA JHA: They are the 
wholesale traders. They can be kientified.

SHRI S. B. SIDNAL: They also indulge 
in smuggling.

SHRI BHCX3ENDRA JHA: No. You tell 
the wholesale trader that he shouM carry on

his business with his own money, {kiterrufh 
tions)

With regard to technobgy and imports 
also your polk̂y is very haphazard, and very 
hesitant. Aclear cut po\ky should be evohfed 
in such a way that whatever is produced in 
ourcountry shall not be imported. For that no 
foreign exchange shouki be released. Our 
own entrepreneurs, our own scientists, our 
own technologists will have to be helped to 
produce the goods, and that again is the 
financial policy whch has to be pursued.

As the things are developing many 
people are asking, i/Vhose Budget is this?” 
Is it the Budget of the Finance Minister Shri 
Rajiv Gandhi of 1985-86 oris rt the Budget of 
the Government whk:h had defeated Shri 
Rajiv Gandhi and come to power with a 
popular support? That is the crucial ques* 
tk>n. I think, my friends on this sde are very 
jubilant. Even Mr. Rajiv Gandhi can hafdly 
conceal his delight that the prices are rising 
and things are worsening.. {Interruptions)

SHRI HARISH RAWAT: We are all 
wonied about it. In fact we had raised this 
issue in this House. {Interruptions)

SHRI BHOGENDRA JHA: I have sakJ 
thatyoucanhardlyconcealyourdelight. You 
tried to conceal it but you are hardly in a 
positkm to conceal your delight. {Intenvp- 
tions)

Please increase the direct taxes and 
decrease the indirect taxes. You can in> 
crease the tax on luxurious goods and on 
wines whrch are injurious to health.

My last request is that at least enve
lopes and inland letters shouki be exempted 
from the increased tariff. The positbn of 
statues quo ante should be restored. I have 
worked it out and found that the Ĉemment 
will not be the k>ser. Similariy, the excise 
duty exemp(x)n shouk) be granted to diesel 
oil. Diesel oil is being used in small engines 
by peasants, self-empk)yed entrepreneurs.

I once again support the Finance Bill
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with a heavy heart and with the hope that 
some changes would k>e announced.

DR. DEBIPROSAD PAL (Calcutta North 
West); Mr. Deputy>Speaker. Sir, we are 
discussing the Finance Bill. There are sev
eral important changes that have been made 
in the direct tax laws like the Income-tax Act 
through the bad(-door of the Finance Bill. 
These have certain important effects upon 
the entire fiscal economy of the country. But 
there was only a little discussbr) on those 
points. I find that the discussion has just 
been procecided. I am not concerned with 
the general invectives which have been thrust 
at the Congress Party by the Left Front 
Government CPI(M) Government spokes* 
man Dr. Biplab Dasgupta. I want to remind 
him that his Government in West Bengal has 
not been successful up-till now-during the 
last thirteen years to present a common- 
man's Budiget. But I must say that we are not 
concerned with all this acrimony t>ecause 
the Finance Minister has proceeded upon in 
his Budget Speech in Paragraph 13, namely, 
that the fiscal imbalance in the country 
depends upon the rise in the prk»s and the 
defcit in the balance of payments.” With that 
end in view, the Finance Minister has sought 
to introduce certain changes in the Finance 
Bill. For the commonman he has raised the 
tax ememption limit from Rs. 18000 to Rs. 
22000.

17.14 hrs.

[DR. THAMBIDURAI in the Chaii\

The little dose of marginal relief, whbh 
he had promised, had already been washed 
away by the unprecedented rise in the prbes 
of the common articles. The rise in the prices 
during the last few months can be compared 
only with the unpreced̂ed rise in 1977 
when the Janata Government came into 
power. At no point of time there had been so 
much of rise in the prices.

The commonman has been given cer
tain tax relief by way of contribution to Life 
Insurance Corporatk>n, contributkKi to Rub
ik: Provkient Fund. I do not know why the

procedure vifhkii was followed for many 
years, namely, certain percentage is de
ducted from his gross income so that it will be 
easy for him to compute his tax liability, this 
has been given a go-by and a complksrted 
procedure has been introduced. I would 
request the Finance Minister to conskler 
whether it is advisable to go back to the 
earlier scheme, as a result of whk̂, if a 
person contributes towards Life Insurance 
premium or to pubik: provkient fund or to 
provident fund, a certain percentage is de
ducted straightaway from h'is gross income. 
It is easier to compute his liability that the 
complicated way in whk:h it has bem sought 
to be introduced in the present Finance BilL

Coming to the corporate sector, the 
Finance Minister is very much concerned 
with the rural devebpment. But unfortunately, 
the tax incentive whch was given by the 
former Government, the Congress Govern
ment, 20 per cent on investment of new 
capital in the backward areas, that has been 
completely taken away, has been withdrawn. 
Even the encouragement whk:h was given 
by the eariier Govemment for these years 
i.e. 20 percent tax incentive that was given 
on the investment of capital in small scale 
industries, that has been taken away. Now 
this is the type of incentive which the Finance 
Minister is promising for the devetopment of 
the rural sector and for the devek)pment of 
the backward areas. I woukJ request him to 
consktor if it is possible to restore these tax 
incentives whrch have been given in the rural 
sector and also n the backward areas.

Coming to the corporate sector, we are 
assured that the corporate sector has been 
given a tax relief from 50 per cent to 40 per 
cent. Now the major tax incentive in the 
growth of capital devebpment in modemisa- 
tk)n of industries is the investment altowance 
under section 32A of the Income Tax Act. 
That has been virithdrawn by giving a notice 
of merely 12 days. Even when this invest
ment aHowance was withdrawn in 1986. on 
a prepresentation from different industries 
arid commerce, the Govemment accepted 
the suggestkxi that those who have con
tracted to import capital plant and machinery
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during the period from 1987to 1988. they will 
be entitled to get tax investment allowance 
under section 32A. Now today modem in> 
vestment in capital takes a long time. There-
fore. what wilt happen to those companies or 
individuals who under the foreign col[abora> 
tion have entered into agreements to import 
capital plant and machinery on the under-
standing that this will be entitled to invest-
ment allowance for these years. It will be 
hurting them, it will be affecting the growth of 
modem industries if you do not give such 
incentive at least in those types of industries 
which have already made foreign contracts 
beforethe presentation of the Budget. There-
fore, I would appeal to the hon. Finance 
Minister to re-consider this proposal that at 
least those industries which have made firm 
contracts with the foreign parties or else-
where for the purpose of acquisition of new 
plant and machinery before 19th of March 
1990 when this Budget was presented be-
fore the House, they should not be deprived 
of the investment allowance which other- 
wose they were entitled to and on the basis 
of that assurance commitment they also had 
made firm contracts. This investment allow-
ance is the major incentive for the growth of 
capital development, for the growth of mod-
ernisation of industries. Now these have 
tieen withdrawn by one stroke and so has 
been withdraw the investment deposit ac-
count by which 20 per cent of the profits are 
to be decuced from tho tncome of those who 
deposit out of their profits with the industrial 
develo;ment bank or in rest In the purchase 
of plant and machinery. Nowthese a!so have 
been wrthdrawn. I would appeal to the Fi-
nance Minister, if he really desires devefop- 
mentof industries and modernisation of plant 
and machinery, he should-re consider 
whether this investment allowance is per-
missible to be retained in some form or other.

He has also given certain relief which is 
a very welcome one. Regarding inter-corpo-
rate dividend, companies which receive the 
dividend as shareholders of other compa-
nies, that will be now entitled to 100 per cent 
exemptbn provided they distribute their

dtvklend among the sharehokiers in full. But 
the Bill has fK>t considered this impoftant 
aspect that it is not possible for the Compa-
nies to distribute hundred per cent of the 
divkjiend whk:h they receive from the other 
companies because that will violate many of 
the provisions of the law. For example, under 
the Companies Act. under Section 205, the 
Company has to provide for depredatbn 
before they distribute profit as their dividend. 
Similarly, under the Companies Act. If they 
distribute divkiend at a certain percentage, 
then a quantum of the profit is to be reserved 
or to be earmarked for reserve. Therefore, 
they cannot distribute hundred per cent profit 
out of the amount that they receive. Simi-
larly, private companies have to bear wealth 
tax liability. How is it possible for a Company 
to distritHJte hundred per cent of the dividend 
among its shareholders? And if they do not 
do it, then they will not be entitled to hundred 
per cent exemption. The result is, this par-
ticular Section SOM has not considered the 
legal impossibility of distributing hundred per 
cent dividend among the sharehokiers in 
order to get the exemption under Sectbn 
SOM. I wouki request the Finance Minister to 
consider that aspect because that will be 
vblating the provisions of the law. There-
fore, if it is possible, it can be done without 
attaching any conditbns to allow exempted 
hundred per cent of the inter-corporate divi-
dends. Dividends from Crompanies which 
are earned by another company are not 
taxed in many of the major advanced coun-
tries. Therefore, no condition should l>e at-
tached for the purpose of granting full ex- 
emption to inter-corporate dividend.

Coming to the exports, the hon. Finance 
Minister has given some encouragement to 
the exports, but there is a provision which 
has been newly introduced like the cash 
subsidies which are given to the exporter. 
Because of the export operations and per-
formances. he gets that subsidy. He gets on 
import entitlements for export performance 
he gets customs drawbacks. Now, by the 
amendment in the Finance Bill, these are to 
be taken as revenue receipt, income receipt. 
But these are not to be taken as a part of the 
export turnover. The result is, the exporters
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who are exporting goods and not getting the 
benefitof these receipts. The whole object of 
Section 80 HHC is to give tax benefit for the 
purpose of boosting up exports in the coun-
try. Now, you are treating these cash re-
ceipts. these sale on import entitlements 
receipts, which are the resuft of export op-
erations as income receipts and you have 
introduced amendment with retrospective 
effect. It is the avowed policy o\ the present 
Government that retrospective operatbn of 
statutes as fat as possible should be avoided. 
Now these receipts are to be treated as 
income from the year 1971 or 1967 people 
who have already earned because of the 
export operations, these iypes of receipts 
are now to t>e taxed retrospectively from the 
year 1971 or 1967. I would request the 
Finance Minister to consider if it is possible 
to pass this legislatbn. Prospectively and 
not retrospectively, at least.

Similarly, in regard to the technical know-
how. relief has been given by the Amend-
ment in the Finance Bill to Professors, tech-
nicians. playwrights and artists who go abroad 
and then earn foreign exchange by their 
salaries, by their remuneration. Fifty percent 
of it will be exempted from tax even it they do 
not bring the foreign exchange into the coun-
try and it they bring the foreign exchange into 
the country, 75 per cent of their income will 
be exempted from tax whichever is higher. 
Now. I appeal to the Finance Minister to 
consider as to what about the, technical 
experts, professors, playwrights and artists 
who. ¥vhile living in India, eam foreign ex-
change t)y supplying technical know-how or 
technical knowledge abroad. For example, 
a scientist who gives some techncai advice 
to a foreign party and earns foreign ex> 
change while living in India, you are rtot 
giving them any tax relief at all. Why this 
discriminatbn when he is also earning for-
eign exchange? Among them there are oth- 
ers-playwrights, lawyers or the technkral 
experts, chartered accountants, who are 
giving advk̂e abroad to the foreign parties 
and earning foreign exchange while reskling 
in India. For example, a scientist who is 
giving advk» abroad to the foreign country 
and eam foreign exchange while reskJing in

India, there shouki be no invkibus discrimi* 
natk>n and if you make such discrim inatk>n, 
then these technk;al experts will go outsicfe 
India and there will be brain-drain from this 
country which I think the Finance Minister 
should seriously conskjer and there shouki 
be no reason why the tax t>enef its shouki not 
be granted to those Indians also.

Another thing I would request the Fi-
nance Minister to consider is a very impor-
tant clause whk:h has been introduced in the 
Finance Bil(. If professional people, like 
chartered accountants, lawyers, etc. who 
are saddled with penalty tor furnishing inac-
curate partknjiars of their income in their 
professional assessment, then they are 
debarred from practising for such a period as 
the Commissioner may think fit. Now, this 
was never the law. If an accountant or a 
lawyer in his personal assessment and to 
pay a penalty of Rs. 50 whk:h is imposed by 
the Income-tax Officer, he will be debarred 
from practising for a perk>d. until the Com- 
missbner grants him an exemption. What 
will happen in such cases? For example, if 
the whole penalty is wiped off by an appeal, 
by the tribunal or by the higher authorities, 
during this period he will not be allowed to 
practise. Now. this is a serbus ‘measure to 
whbh perhaps the Finance Minister's atten-
tion should be drawn to because it was never 
there earlier. I do not see any reason why this 
sort of embargo should be made upon a 
lawyer or an accountant or a professbnal 
man who has to pay only a penalty of Rs. 50 
for his own personal assessment and he will 
be disentitled to practise as long as the 
Commissioner wants him to do. Ih his budget 
speech, the Finance Minister has stated that 
he wants to do away with the discretbnary 
power as much as possible, but at the same 
time he has vested such a wkie of discretbn 
upon these officers that they can alk>w a 
partbular person not to practise if h.e has 
been saddled with a penalty of Rs. 50 or Rs. 
100 for inaccurate partbulars of income, for 
such a time as he thinks fit. Sir. I hope that 
this Finance Bill should be considered in its 
entirety and a short time has been devoted. 
We shall be answerable to the people whom 
we represent in this House. Such a legisla-
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tion is being pushed through this House with 
a break>neck sf>eed and the Members have 
not been given enough time to consider 
some of the important changes in the Fi> 
nance Bill which have certain devastating 
effect. Some time should have been given 
for the Members to ponder over this Bill.

I think that this budget has not given any 
new thrust or any direction and t(ie support 
which has come from the two wings can be 
compared with support from two crutches. 
From one wing viz CPI(M) and Left Front it 
clearly shows that atleast they are support- 
ing the Bill without any moral support or 
conviction. They are supportingnot because 
they are morally convinced but because the 
Congress should not be allowed in any even 
to come to power. If that is the consideration 
for which they are supporting, they will be 
answerable to the people because this 
budget, according to the statements made 
by the two eminent Members in this House, 
from the left-wing, tt appears that they are 
not supporting the budget on merits but they 
are lending their support to oust the Con-
gress. What sort of support they are giving, 
I do not understand? If they are morally 
convinced that this budget is not for the poor, 
this budget Is not for the common man, yet 
they are lending their support they are not 
honest to themselves now it will be for the 
people to consider what sort of support they 
are giving to them for the display of moral 
dishonesty. Thank you.

SHRI P. G. NARAYANAN (Gtobichetti- 
palayam): Mr. Chairman, I thank you for 
giving me the opportunity to take part in the 
debate on the Finance Bill.

Due to faulty taxation policy of the Na> 
tk)nal Front Government, the rate of inflatbn 
goes up. No attempt has been to curb the 
inflation. The plan expenditure has been 
reduced to a size of 18.5 per cent, whereas 
the non-plan expenditure has been increased 
much more than what was in the eariieryear. 
The increase in the non>plan expenditure 
will lead to further inflatbn and the curtail-

ment of the plan expenditure will result in 
economic stagnatbn. The increase In the 
prices of petrol and diesel, rise in the railway 
freight and fares and rise in charges of 
Postal artk;les have greatly affected the 
common man and prk:es of essential com-
modities have gone up. The Finance Minis-
ter shouM withdraw the proposals relating to 
\vke in the prces of these items.

The National Front Government has 
assured that the k>ans up to Rs. 10,000 
given to farmers would be waived. But this 
assurance has not so far been fulfilled. They 
have altocated only Rs. 1000 crores for this 
purpose. Most of the agriculturists have taken 
loans from cooperative banks. The Finance 
Minister requested the State Governments 
to waive the cooperative bans of farmers. 
But the Tamil Nadu Government is not will-
ing to waive these loans to farmers. So, this 
assurance of the Natk>nal Front Govern-
ment has become an eye-wash.

India is an agricultural country with vast 
populatk)n. Agrk:u!ture is not a remunerative 
profession and the farmers are put to so 
many hardships and they are not getting 
remunerative prices for their produce. The 
Government must treat the agriculture as an 
industry. The cultivator of the land should be 
made the owner of the land and ceiling laws 
on property and land should be strictly imple-
mented. The inclusk>n of land reforms laws 
in the Ninth Schedule and the right to work in 
the Constitutk>n as a fundamental right is a 
wekx>me factor. The Government shouki 
give the utmost importance to provkJing irri- 
gatk>n facilities to farmers.

So far as Tamil Nadu is concerned, we 
are having the Cauvery water dispute with 
Karnataka for the p ^ t 25 years. We wouM 
request the Government to appoint a Tribu-
nal immediately as per the court directton 
and see that the matter is settled at the 
eariiest in the interest of agriculturists.

Regarding unemployment, the problem 
is very acute Self’em(^yment opportunities 
shouki be provMed to solve the problem to a 
certain extent. Our country has right natural
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resources and rich manpower also. Due to 
faulty planning, we are not Me to solve the 
rising unemployment problem. There is need 
for employment oriented projects. Small scale 
sector is one of the most important sectors 
under which we can have high employment 
generation at low capital investment. The 
Govemment must take steps to start small 
scale industries at Block levels which can 
generateemptoyment opportunities. This will 
help in preventing migration of rural popula
tion to the cities. The Government had as> 
sured the workers’ participation in the man
agement, yet it has not come into action. It 
shouki be looked into as it is a serious thing.

The handioom and the Khadi and vil
lage industries should t>e given maximum 
encouragement in rural areas so as to pro- 
vkie sufficient empbyment for rural people. 
The handk>orti weavers in Tamil Nadu are 
not happy as they are facing so many prob
lems. The Government of Tamil Nadu is 
creating lot of problems to the weavers. 
There is fK) weavers' representative in the 
cooperative societies. The administration of 
societies is now run by Government officials 
who do not realise the problems of weavers. 
The Central Government should prevail upon 
the Tamil Nadu Government to hold elec- 
tk>ns for the cooperative societies in Tamil 
Nadu at the earliest. In my constituency 
Bhavani is very famous for carpets. Those 
carpets produced here have an international 
fame. One-third of the populatk>n at Bhavani 
are carpet weavers. They are making car
pets both in cotton and silk. The distrk:! 
capital Erode is situated very nearto Bhavani. 
In the interest of carpet weavers, the Indian 
Institute of Carpet Technology may be 
opened at Bhavani in Periyar distrk:!

Sir, the National Front Government had 
promised in its eiectk>n manifesto, that it 
wouki implement the Mandal Commissnn 
Report, if it comes to power. But nothing has 
been (tone so far. So, the recommendations 
of the Mandal Commissk>n should be imple
mented at the eariiest The Income Tax 
exemptbn limit shouki be raised to Rs.
30,000. There must be a comprehensive law 
to regulate private banking systems. The

mushroom growth of private' inancial institu- 
tk>ns is posing a threat to ti’.' Natkmalised 
Banks. Shrimati Indira Gand) natkxialised 
the t>anks for the noble purpo; o of hel|ping 
the common man. There are several private 
financial institutions whbh are collecting 
crores of rupees from the people, especially 
from the ryots. They attract the people by 
giving higher rate of interest for their depos
its. So, naturally people prefer private finan
cial institutions rather than Natk>nalised 
Banks. There is no guarantee or safety for 
the deposits also. At any moment, they may 
dose all the financial institutions after swin
dling public money. So, I request the Gov
emment to take appropriate steps to regu
late the banking system in the interest of the 
general public.

Then, I wouki like to draw the attentbn 
of the hon. Rnance Minister to certain anoma
lies in the present taxatbn. One example is 
that* for lorries excise duty is levied when 
chassis are purchased, but when it comes to 
body buikiing, water tank and oil tank buiki- 
ers have to pay another tax of 20 per cent in 
advance. These body builders are small 
artisans who come under the unorganised 
sector. It is not a big industry like LG.P., 
which comes under organised sector. The 
cost of the water tank cr the oil tank is about 
Rs. 25,000 while the LG. P. costs Rs. Seven 
lakhs. So, the body buikiers of the water and 
oil tanks for bn'ies must be exempted from 
paying excise duty at the stage of body 
building, since It amountsto double taxatbn.

Sir. most of the areas of Periyar distrbt 
in Tamil Nadu are under the grip of severe 
drought and the people living In the Gobi- 
chettipalayam Parliamentary constituency 
are facing acute drinking water problem. So,
I woub request the Government to issue a 
directbn to the Govemment of Tamil Nadu to 
declare this area as drought-prone area and 
immediately arrange for providing funds for 
executbn of mral water supply and for pro
viding empbyment opportunities to the toil* 
ing weaker sectbns of this area. In the 
prevbus Government of Tamil Nadu under 
the regime of Puratchi Thalaivar Dr. M.G.R., 
this water scarcity problem viras tackled on a
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war-footing. Now. the ruling D.M.K. Govern-
ment is not paying much attention to this 
probiem, as it is following anti-people poli> 
cies. The people of Tamil Nadu again want 
ĥe rule of Dr. M.G R., under the dynamic 
leadership of PuratchiThalaivi Seivi Jayalal- 
Hha.

Sir, the Prime Minister is taling about 
value-based politics. But defection is being 
encouraged through bribery and allurement. 
In Nagaland, a non-Congress Ministry is 
installed by adopting illegal means. There 
‘had been a lot of bloodshed in Meham and 
Bihar during recent elections. How can the 
present Government talk of value<based 
politics in such a situation?

[Translation]

SHRI MANJAY LAL (Samastipur): Mr. 
Chairman, Sir, I rise to support the Finance 
Bill. Our socialist friend, Shri Madhu Dan- 
davate has introduced this Finance Bill. To 
some extent, I consider it a step towards 
socialism. India is a country of villages. The 
hon. Finance Minister has allocated 50 per 
cent of the total budget to the rural areas. He 
has done so to improve the condition of the 
villages.

But i see no effort in the Budget towards 
removing regional imbalance. Area-wise 
Bihar occupies number ten position among 
all states of the countr/ but population-wise 
it figures at number two position. The State 
has 10 per cent of the total population of the 
country. But right from the First Five Year 
Plan till the Seventh Five Year Plan, Bihar 
neither received loans nor grants from the 
Centre is proportion to its populatbn. There-
fore, the size of the plan relating to the State 
of Bihar has shrunk day by day. I want to say 
that we supply about 80 per cent iron arid 
boxite from Bihar to the country. (Percentage 
of copper and mica supplied by the State is 
80 to 100 and 43.5 per cent respectively i.e. 
almost half of the total consumption of min> 
erals in the country is produced in Bihar, but 
nothing is paid to us as royalty. Royalty paid

to us is fixed is according to weight and it is 
only Rs. 30crores, but if we assess it in terms 
of cost, it will come to Rs. 208crores. 50 per 
cent of the total minerals in the country are 
found in Bihar but no company has its head-
quarters in the State. All the headquarters 
are located outside Bihar. Therefore, on the 
one hand, we are deprived of full royalty and 
on the other hand, the people of Bihar, 
particularly, scheduled tribes do not get job 
opportunities in these companies. I thought 
that provisbn would be made to remove 
regional imbalance in this Budget. I also 
hoped that steps would be taken to k>cate 
the headquarters of various companies 
dealing with minerals in Bihar itself, but no 
such effort seems to have been made in the 
Budget.

Mr. Speaker, Sir, abot regional imt>al- 
ance I want to say that 82 per cent people 
depend on agriculture in Bihar, 8 per cent 
people are working in industries and remain-
ing 10 per cent are engaged in other works. 
According to the 1961 census report, per 
capita availability of land in Bihar Was 0.51 
acres, which has come down today to 0.31 
acres. The number of small farmers, mar-
ginal farmers and agricultural latx>ur Is in-
creasing during the last decade. Small farm-
ers and marginal farmers are becoming 
agricultural labourers by selling their land 
hokiings to meet social obligatbns like 
marriages, exigencies like illness and stud-
ies of the chikJren, but no provisbn has been 
made for them in the Budget. The condition 
of agriculture is very pathetic in Bihar during 
these days of high-prbes as the entire State 
is hh by floods for three months and for the 
remaining nine months drought conditbns 
pervail. I believe that the fkxxis in Bihar are 
like foreign aggressk>n. If there is foreign 
aggressbn in any part of the country, the 
centre faces it. I am of the view that fkxxi in 
Bihar is like a foreign aggressbn as the 
water which cames to Bihar is rK>t water from 
catchment areas of Bihar. Only one third of 
the water catchment area is In Bihar and the 
rest is in Nepal whbh is a foreign country. 
Thus, the water!rom another country causes 
fkKxi in Bihar. I want that a Natbnal Scheme 
shouM be formulated by linking alt the rivers
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which originate from Nepal. The problem 
should be taken up with Nepal and Ganga 
should also be linked with other rivers origi-
nating from Nepal under the said national 
scheme so as to save Bihar.

Mr. Speaker, Sir. keeping in view the 
price hike due to the budget, measures should 
be taken to check prices at the earliest. 
Situation regarding unempbyment is very 
bad in Bihar as the people are working as 
bonded labourers. I would like that Govern- 
ment should take some action to release 
these labourers from bondage. The popula-
tion of the country is increasing. There are 
some hill tribes in Bihar for whom a lot of 
funds have been albcated in the name of 
scheduled tribes, but the census report re-
veals that population of hilly tribes is de-
creasing day by day. These tribes are almost 
on the verge of extinction in the State. I would 
like that Government should pay attention 
towards it.

able income in the budget, but nothing has 
been done in this regard. Black-marketing 
cannot be checked until limit is fixed on 
expenditure.

Lastly, one thing more that I want to say 
is that there is a mill named Thakur Paper 
Mill in my Constituency Samastipur which 
was being run with the collaboration of Central 
Government and the Government of Assam. 
The mill is lying closed for years. I would 
request that arrangements should be made 
to re-open this mill so that people could get 
employment. With these words, I support 
this Bill.

[English]

SHRI Y. S. RAJASEKHAR REDDY 
(Cuddapah); Sir, this happens to be my 
maiden speech. I would rather request you 
to be a little more considerate with regard to 
the time.

Mr. Chairman, Sir, mention has been 
made aboutthe activities of I.P.F. and Naxali- 
ties in Bihar. It is said that number of killings 
taking place there is more than the killings in 
Punjab and Kashmir. But who are these 
I.P.F. cadres and Naxalities? These are the 
people against whose parents injustice and 
atrocities have been committed for thou-
sands of years. They were not being paid 
wages despite the fact that they wanted to 
earn their livelihood through hard work. But 
they are being deprived of it. Today when 
they demand their rights, they are branded 
as Naxalities and cadres of I.P.F. and are 
sent to jail or are liquidated by the police. I 
would request the Government to pay atten-
tion to it.

There is a great shortage of power in 
Bihar which is affecting the existing indus-
tries as also those likely to be set up in the 
State. Power supply should be increased in 
Bihar so that condition of the State could 
improve.

Hon. Dandavateji is a socialist leader 
and we hoped that he would fix a limit on 
expenditure besides raising the limit of tax-

MR. CHAIRMAN: You said only five 
minutes.

SHRI Y. S. RAJASEKHAR REDDY: For 
the past many days, I have been following 
here, the discussions with regard to the 
General Budget, how the Members have 
been time and again asking the Minister of 
Finance to do something about very very 
important aspects which have been origi-
nally presented in the Budget. One was the 
petrol and diesel price hike and the second 
was the IT exemption slab.

Unfortunately to the great disappoint-
ment of all of us, the Finance Minister did not 
budge an inch. The petrol and diesel price 
hike has not been slashed to any extent at all 
and also that of the IT exemption slab.

When we took at these,*we really get an 
impression that why should all of us take the 
trouble of speaking when the Minister of 

Finance does not bother about any one of 
the speeches.

It is now six months since the Janata Dai 

came to power. I am not going into the details
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howthe people at large in almost every nook 
and corner of the State except probably in 
one or two States, how people voted against 
the establishment. I am also not going into 
details how some of the parties played the 
communal card. I am not going into any other 
aspects of the conduct of the poll or the 
attitude of the voter.

Let me also say that the people have 
voted in India the Congress party out. But 
also the people have not voted the Janata 
Dal into power. Janata Dal, I am very sure, 
has realised it because they are depending 
absolutely upon two crutches. One is the Left 
and the other is the Right. The right is BJP 
and the other is Communist. Let me not go 
into all these details. But one thing they have 
to positively realise is that since they are in 
power, they will have to do something for the 
benefit of the people at large. The people 
have to remember that when Shri V.P.Singh 
was the Prime Minister or when Shri Dan- 
davate was the Finance Minister, they had 
done something. And for that something, 
they will have to be remembered even after 
they lose their power. I am not telling this just 
because the Janata Dal is in power here. I 
told the same thing in my own State also. In 
my own State of Andhra, the Congress came 
back to power after seven years of Telegu 
Desam rule. We used to called that period of 
Telegu Desam rule, in Andhra Pradesh as 
the period of God Shani. If the God Shani 
catches hold of someone, it takes really 
seven long years for any individual to get out 
of the influence of God Shani.

Ail said and done, I told our party people 
In Andhra not to talk or criticise about NTR’s 
rule, the Telegu Desam party's rule. And let 
us start really doing something to the people 
how exactly we will be able to help them; how 
to benefitthem inthe long run. Because NTR 
did not perform in Andhra because NTR 
failed to fulfil the promises he was ousted out 
of the power. Unfortunately, when we k>ok at 
the National Front, NTR is the Chairman of 
the National Front here. We only request 
here that the National Front Government do

not imitate NTR, do not emulate him. Do not 
try to imitate the non-performance of Mr. 
NTR. NTR did not do anything except his 
high profile rhetoric, high dramatising every-
day and in every way. After seven year's of 
Shri Rama Rao’s rule in Andhra Pradesh, 
the State has gone down. Earlier to the NTR 
rule Andhra was known to be a very surplus 
State in power. From almost every nook and 
corner of the country, not only from the 
country, even from outside the country, NRls 
used to come to Andhra because of its, 
industrial climate, because of its high power 
surplus position. But unfortunately, in the 
past few years, if we see at Andhra, we will 
have to stand in shame.

MR. CHAIRMAN; Please conclude.

SHRI Y. S. RAJASEKHAR REDDY: I 
really requested you. Please be consider-
ate. In Andhra, there is only sixty per cent of 
power cut in industries. Shri Rama Raoonly 
believes in bartering some doles. He wanted 
only to make people the beggars. He never 
wanted to improve their financial position. 
He never wanted to do something for their 
real benefit. He has the audacity to call the 
Central Government a myth. And now he is 
the Chairman of the Front which is ruling a 
myth. Though his party had won only two out 
of the 42 seats in Andhra, his party is also 
represented in a myth. I want to read some 
extracts about the White Paper which was 
published by the Government of Andhra 
after the present Congress Government 
came to power. (Interruptions) Please bear 
with me. Sir, the White Paper on the econ-
omy in Andhra Pradesh shows that the 
decade of the 80s has seen a period of 
relatively high growth in the gross domestic 
product at around five per cent per annum. 
Unfortunately, the corresponding figures for 
Andhra Pradesh show that it has been low at 
around two per cent. In terms of growth rate, 
during the period 1983-88, it has been 1.78 
at constant prices of All India, while for 
Andhra Pradesh, it is negative growth at— 
1.41. Clearly, there has been an erosion in 
the income of the people of Andhra Pradesh 
at a time when admittedly the All India pic-
ture has been showing encouraging results.
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Another small extract is this. The most 
significant fact in regard to the economy is 
that during the Seventh Plan Period, while 
the All India rate of growth has been five per 
cent, butthe rate of growth in Andhra Pradesh 
has been only 1.7 per cent.

Another small extract is this. Yhere has 
been a significant growth in electricity, which 
reached 15.56 per cent in the period 1980- 
84. But in the sut)sequent five years, that is 
during Shri Rama Rao’s rule, this rate has 
fallen to 5.15 per cent. That is from 15.56 per 
cent, it has fallen to 5.15 percent. I perfectly 
realise that this is Parliament and we are not 
supposed to speak about individual perform-
ances of the State Governments. All the 
same I will hav($ to bring to the notice of this 
august House, these facts, because the 
gentleman who ruled Andhra Pradesh for 
the past seven years, unfortunately, hap-
pens to be The Chairman of the President of 
the National Front which is ruling the Central 
Government. The performance of the coun-
try as a whole, in the past four decades, 
especially during the past five years, has 
been remarkable in spite of the growing 
population. When we got our independence, 
the population of our country was around 30 
crores. Now. it is 80 crores. But, still we have 
achieved remarkable progress. In economy, 
there is a good buoyancy; the growthy rate 
has been significant. In Industry, there is 
virtually a revolution of two wheelers and 
cars. Five years back, you could never have 
expected that so many cars would be mov-
ing around on our roads—maruthi and 118s. 
Especially with regard to two wheelers....

MR. CHAIRMAN: Please wind up.

SHRI Y. S. RAJASEKHAR REDDY: 
Please allow me to speak for another five 
minutes.

MR. CHAIRMAN: I am sorry, I cannot. I 
will give you only one minute.

SHRI Y. S. RAJASEKHAR REDDY: At 
least as a new comer to Parliament, you 
could be generous.

During the Eighth Plan our performance 
was 109 per cent. We have established 
Navodhaya Schools. We have tried to do our 
best to see that even the rural population and 
even rural students get the best of the edu*. 
catk>n. Exports have increased signifk̂ntly. 
There are appreciations even from the World 
Bank and the Asian Devetopment Bank. The 
public sector had progressed remarkably, 
just in the last one year. The profit earnings 
of public sector has gorle up and has in-
creased by two-fold. Now, our Prime Minis-
ter says that the coffers are empty. It tells 
upon the credibility of the nation. To slight 
Congress, please do not denigrade the na-
tion. Forget about the Congress. Why do you 
want to talk about Congress day in and day 
out? You please think about the commitment 
to the nation. The aspirations of the people 
are very high. Others are thinking that we are 
weak. Especially, the financial institutions 
have tried to exploit us. The World Bank is 
trying to increase the rate of interest by at 
least half-a-per cent. {Interruptions)

MR. CHAIRMAN: Please wind up. There 
are many Members to speak.

{Interruptions)

SRI Y. S. RAJASEKHAR REDDY: In 
just one or two minutes, I will conclude,

18.00 hrs.

Lastly, my earnest suggestion to you is, 

please identify the problems. Do your best in 
the given opportunity. There are a lot of 
areas in this country which have very very 
scantly rainfall. Nearly in one-third of the 
area of this country, the rainfall is so scanty 
and erratic that the people are dependent 
upon the rainfall and not even one good crop 
can be raised. On the other hand, there are 
so many people who claim riparian rights. 
During all these years, they have been eat-
ing two or three crops in a year. But in 
drought-prone areas, they do not have water 
or irrigatk)n facilities. I urge upon this Gov-
ernment to do something about it. The 
Government shouki create a Drought-Prone 
Areas Authority of India, albcate substantial
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funds for it and see that at least those people 
who are living in drought-prone areas, are 
also able to get one squared meal a day. And 
their living conditions should be improved.

SHRIK. MURALEEDHARAN (Calicut): 
Sir, a well-known socialist, Prof. Madhu 
Dandavate, presented a capitalist budget in 
this House. Our Prime Minister leaves no 
occasion to say that the prices will be brought 
under control. The Finance Minister adds 
more fuel to the fire and he also talks of the 
same thing.

What is the actual price rise? The Min-
ister knows the fact. All people in India today 
are accusing the Finance Minister and the 
National Front Government. You and your 
Government had been criticising the previ-
ous Government. The Ministers, the Na-
tional Front MPs, and supporting parties are 
always criticising the Congress Government. 
You were opposing the budgets of 1985 and 
1986. Who was the Finance Minister at that 
time? Your great Prime Minister, Mr. V.P. 
Singh, was the Finance Minister at that time. 
But you were criticising and opposing the 
budgets.

The Prime Minister claims that yours is 
the Government that fulfils the promises. It is 
an open discussion in the nooks and corners 
of our country that your promises have led to 
the present conditions. I feel pity on this 
Government. The previous Government was 
very particular and anxious to maintain the 
price stability and economic security. This 
Government talks too much but does noth-
ing. You give special encouragement for 
imports rather than exports. It is a great 
concern of the people of Kerala that you are 
importing copra and rubber in spite of your 
promises. New taxes have been imposed on 
almost allthe essential commodities to crush 
the common people. Did you make any effort 
to unearth the black-money? Have you got 
any idea of increasing the employment 
opportunities for millions of our educated 
youth? You simply say that the unempbyed 
and the under-employed are increasing In

number. You have made a big promise of 
debt relief to farmers upto Rs. 10,000. But 
now. the Kerala Government is not support-
ing this write-off to the farmers upto Rs.
10,000. The f Fnance Minister of the Govern-
ment of Kerala, Shri Vishwanatha Menon 
has said that he is not supporting the write-
off upto Rs. 10,000 to the farmers. Asperthe 
Budget, this write-off of agrk:ultural bans wil! 
require Rs. 1000 crores but actually, it re-
quires Rs. 14,000 crores. You have not 
shown any proper provision in this regard. 
This Budget has created financial imbalance 
in all walks of life of common people. You 
hiave completely discarded the people of 
Kerala. Six new railway lines were provided 
in the last Railway Budget presented by the 
Congress Government but this Railway 
Budget has not provided any new line. Rajiv 
Government had wholeheartedly supported 
the State of Kerala by granting hugefinancial 
aid. For instance, they provided Rs. 3 crores 
for development of Hindustan Latex but your 
Government reduced that grant to Rs. 2 
lakhs. You have also reduced the financial 
aid to Hindustan Insecticides. Spices Board, 
the Shipyard and other public sector indus-
tries in Kerala. This shows your politbal 
vengeance towards the people of Kerala. 
During the last Lok Sabha election, the 
Congress Party got 14 seats out of 20 seats, 
three seats, three seats were secured by 
other partners, the Marxists got two seats 
and Congress (S) got one seal. The V. P. 
Singh Government is not supporting the 
people of Kerala. Before I conclude, let me 
show the double role played by the Marxists 
Party and the BJP. Yesterday, the organised 
a 'Darna' against the Budget and here they 
are supporting the Budget and the Finance 
Bill. They are opposing the Government and 
also the price rise outside the House. The 
BJP also does the same. They are opposing 
the Budget and also the price rise outskie the 
House but in the House, they are supporting 
the Government.... (Interruptbns) This is 
the type of double role played by the Marx-
ists Party and the BJP. But the people of 
India have got reasonable force and they will 
act in 1994.

With these words, I conclude my speech.
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SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Mr. Chairman Sir, I know that 
time is the only constraint. So, I want to enter 
into a contract with you. Whenever you ring 
the beii, I will stop speaking bfjt when I 
continue to speak, kindly do not ring the bell.

I start with a little hesitation. Had he 
been Prof. Madhu Dandavate. I wouki have 
made a very confkJent speech. But 1 am not 
so confkient about the Finance Minister.

Sir, not that there is nothing to support 
the Bill, as they are trying to point out. I can 
just give one point for the Finance Minister to 
defend. For some ten years we had been 
fighting for the consignment tax, we could 
not get it from the previous Government. 
This time there is a promise about it. I will not 
go Into the merits of the Rnance Bill, rather 
I will offer the criticisms of the Finance Bill, 
because the praiseworthy parts we have 
already indicated in our Budget speech.

We know that there are some very strong 
constraints in framing either a Finance Bill or 
the Budget. They have been mentioned as 
the balance of payment position, deficit, price 
rise and savings rate, but I want to begin with 
a fact which perhaps is known to the House, 
but I would formulate it in a way when it would 
appear as a startling one and that is this. Of 
the total national income in our country, two 
per cent families have as much income as 
the rest ninety eight per cent of the families. 
One have as much control over the national 
income as the rest ninety eight per cent 
have. I mention this fact, whk:h is very star- 
tiing to me also, because I find that in this 
House a consistent reference is made that 
direct taxes shoukJ be further diluted, that 
exemptbn limit should be further raised. I 
am not among those who can support such 
a proposal in the context of this kind of 
unequal distributbn in our economy. I am 
sorry that I differ with my friends both on this 
skie and that skle.

I entirely agree with them that the situ- 
atkxi is very bad. The situatk>n is so bad that 
the Rnance Minister fails in the Finance Bill 
to restore what t>elong to the States. He

promises consignment tax, he denies the 
provkJent fund of the private sector compa* 
nies to be deposited in the small savings 
scheme, instead he continues the oki Gk>v< 
ernment practice of having it in the special 
deposit scheme. The situation is so bad that 
he cannot temper with the Central resources. 
The situation is so bad that he cannot make 
the corporation tax divisible as the income 
tax is. The situation is so bad that he has to 
continue the surcharge on income tax which 
Prof. Madhu Dandavate woukl certainly like 
to be merged with the basic income tax. He 
does not mention the demand of various 
States which are rich in mineral resources 
that the cess royalty on the raisings as has 
been done in the case of Assam after some 
bitterness, he will not make it ad valorem, but 
continue with the old practice. This indicates 
his constraints. When I support him, let me 
assure him that I am not supporting him from 
a dogma.

When I am raising these issues. I know 
that there are difficuliy. Because there are 
diffk:ulties in the economy, is it not neces-
sary that we try to ferret out some other 
diffk:ulties elsewhere? He has given a very 
welcome relief. Somebody from that skie 
was asking: What have you done with the tax 
rebate? That was one of the most welcome 
proposition in the Budget in our view. But 
why has one to stop there? Why can’t you 
have a second look at all these deductbns 
that are alk>wed either in the corporation tax 
or other taxes? You reduced the rate of the 
corporatbn tax. Okay. You feel that you can 
collect more that way, but I am not su*'". All 
the deductk>ns and the costs incurn are 
deducted to arrive at the taxable income. I 
wouki like to know why do you albw deduc-
tions after that and that too at the full rate. It 
is assumed that the whole thing is regres-
sive. In order to make the brds of the Corpo-
rate sector charitable you require tax con- 
cessbn. The poor who do not pay it are 
cajoled and appealed lo  so that they may 
contribute to the charity, ts that progressive 
thinking? Is that the socialism? What is it, I 
woub like to know.

I struck dumb when I distinguish be-
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tween Prof. Dandavate and the Finance 
Minister. In the railways also, there was a 
distinction between George Fernandes and 
the Railway Minister. He did not hesitate to 
impose a higher rate of increase in the Second 
class fare as compared to »nper classes.

Similarly, Sir, you please look at the 
postal rates. I don’t know if it is inadvertent, 
the inland letter hike is from paise 35 to 75 
paise. Previously for a 20 gm letter, t don't 
know whether he intended in that way or not 
we had to pay Rs. 1.15. But now a 20 gm 
letter will cost only a rupee. I don’t know if he 
is consistent with his thinking. These days 
people should be induced to write letters 
whrch do not weigh 10 gm but 20 gm, packed 
letters for the beloved. It is true, Sir. If he 
examines the hike in the postal rate, he wiii 
find that it is regressive excepting for a fact 
for which he should be thanked. He showed 
his understanding let ever> body in the House 
also understand~by not raising the price of 
plain postcard. He should be congratulated 
for that. But for the rest you have to see 
whether or not the hike is regressive.

18.17 hrs.

[MR. DEPUTY SPEAKER in the Chaii]

Once again I would say that there are 
diffrculties but these difficulties are to be 
faced by surmounting certain other kind of 
difficulties in the taxation business. Why is it 
that you have reduced the corporation tax. 
Why did you not introduce the slabs? Re-
gressive or full deductions are not allowed if 
you go to the backward areas or to the rural 
poor or for the charitable trust. I cannot 
imagine that the Minister does not know 
about the charitable trusts. We have alto-
gether said that these are instruments for tax 
evasion. Even today they say that they are 
paying to the charitable trusts and deduc-
tions are made. The charitable trusts’ in-
come is certainly taxed to a certain extent. 
Why could you not stiffen those and collect 
more? In the whole Budget the crucial thing 
is the containment of internal deficit and

hokiing the price rise. If these two things can 
be done the rest will follow. But for this one 
has to mobilise resources. I would like to 
know what prevents you to surprise the 
diffbutties of treating the family as unit for the 
purpose of income tax. What prevents you to 
take ten more steps when you have already 
taken two steps? I discussed the expendi-
ture tax; practcal diffrculties were talked 
about. The practbal diffrculties are not non- 
surmountable diffbulties that exist in the 
economy. That is leading us to an external 
debt as well as to an internal debt. So, why 
is he hesitant to take this step also? There 
was a talk regarding a comprehensive re-
turn. We have ail become fond of computers. 
We are having CRAY computers for whether 
forecasts and other natural calamities. Why 
not use them for forecasting the totals and 
also for having comprehensive tax returns? 
Why not computerise Income Tax, Wealth 
Tax, Gift Tax, Corporation Tax and every 
other returns'̂

You can also give Identity Card num-
bers as you were suggesting Identity Card 
numbers in case of elections. You give klen- 
tity Cards for rich people and have a compre-
hensive tax return. Can you not surmount 
these difficulties? We had discussed with 
the previous Government. I can tell this 
House that Mr. Rajiv Gandhi had also put me 
in the Direct Taxes Committee despite my 
refusal. In ail such Committees Mr. LK. Jha 
was included. The only problem that was 
raised was practical difficulty. Are those 
practical difficulties greater than the practi-
cal difficulties which the earlier Government 
had led the present Finance Minister into, i.e. 
the choice that the Finance Minister has to 
make? The deduction in Corporation Taxes 
are there. I have told about that. I am not 
happy about it. But I am for 50 per cent and 
then you reverse the regressive nature of the 
deduction. That way, I believe, you can have 
much more. I have suggested in another 
context, the holding of price line, i wantto just 
mention the importance of holding the price 
iine in one or two sentences. There are also 
talks about the hike in Consumer prk:e indi' 
ces either of the working class or of the 
middle class or of the agricultural labourers.
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It is being oontinuously talked about In the 
country side that organised labourers have 
their means to neutralise that price hike.A 
division, a cleveage one tries to generate 
within the country side and the urban areas. 
Because they are not organised enough to 
get back. In certain areas, for example West 
Bengal, they are getting back.

I,  therefore, suggest hold to onto the 
price line, tt is not very difficult.

It has been my misfortune to see the 
difficulties of the Finance Minister. In fact he 
has reduced the food subsidy by Rs. 234 
crores from the previous year’s level. He has 
reduced the fertilizer subsidy from the previ-
ous year’s level. This must be raised. I want 
him to respond by concentrating on these 
items. You hold on to the Consumer Price 
You will also save D.A. Deficit In the econ-
omy does not flow from the Centre only. 
There is a deficit from the State also. In order 
to bring down the prices, you can help the 
States in this manner also.

You can take tough measures in the 
form of direct taxes. Dr. Dasgupta has just 
now said that advanced countries have a 
higher proportion of direct taxes. That may 
not be possible in developing countries. But 
does it mean that only 15 per cent of the total 
tax revenue could come from direct taxes? I 
do not agree with that. What I am suggesting 
is that,, you close the loopholes. If you act 
along the lines of what I am suggesting is 
that, you close the loophsLes. If you act along 
the lines of what I am suggesting, then there 
may be no camouflage. Why passenger 
baggages are still allowed free while coming 
by air, in the case of MPs, to the business 
people and the professionals who go out? 
What permits them to bring in some Rs. 1250 
crores worth of baggage from outside and 
display the level of conspicuous consump-
tion within the country? Why has this es-
caped the attention of the Finance Minister, 
if not Prof. Dandavate? Why is it that we 
cannot introduce austerity, why can’t we say 
that ail expenses in five-star hotels by the 
corporation would not be allowed for deduc-
tion?

You want to change the climate of the 
economy; and you cannot change lt» I tell 
you. The country Is going to dogs on the 
economic front. Politk:ally dismembered, 
economically ruined-that will be the picture, 
unless we can tighten our belts and tell the 
people that we have hit the rich in this fash-
ion, we are hitting them further in this fash-
ion. We, the 2% segment to which we all 
bebng, are asking for this. We have to hit 
them. Without hitting them, there is no es-
cape for the economy. It is time that we 
realize it. Therefore. I finally ask: is it beyond 
anybody’s understanding that afterthe freight 
rise, the one single thing which will satisfy 
the vast masses of the population is the 
reduction on high speed diesel? Is there any 
difference, on any side of the House? What 
is high speed diesel? You need not give any 
concession on petrol. But what is high speed 
diesel, and to what use is it put? It carries 
passengers in buses; it carries passengers 
and goods in bulk, tt is used in the diesel 
engines on the countryside. You may say 
you are unable to give a concession on this 
hike. This is an unfortunate thing-that is 
what you will say. I say that by adopting 
these tough measures you collect that 
amount of resources, which will again save 
you. because you have to add to the subsi-
dies. The State Governments have to add to 
the subsidies, to State Transport and all that 
will lead to deficits. While you concede it 
here, you take away some of the effect of the 
inflationary forces.

Thank you. Sir; you were not there. 
Neither did you ring the bell. I did not hear it. 
The contract was not with you. It was with the 
earlier Chairman, that I would agree to stop 
when he rang the bell, and that he would 
agree notto ring the bell, when I continued to 
speak.

Thank you.

MR. DEPUTY SPEAKER: I think at 
6.30 p. m. the Minister was expected to speak; 
but I have a few names; I think we should 
permit them.
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THE MINISTER FOR INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): As per the agreement, the 
discussion was to be completed by 6.30 p. m.

MR. DEPUTY SPEAKER: But then 
there are Members from this side— if the 
House agrees, they can speak.

SHRI P. UPENDRA: We cannot help It. 
We will conclude. Let the Minister reply.

[Translation]

SHRI RAM NAIK (South Bombay): 
Yesterday also, the same thing happened, 
today also, we are facing the same situation. 
When I rose to speak yesterday. You said 
that......

MR.DEPUTYSPEAKER: Iwillgiveyou 
time to speak, you take five minutes.

[English]

SHRIHARISHRAWAT: Wehavegiven 
more names.

MR. DEPUTY SPEAKER: 1 think we 
can let them speak for sometime; and the 
Finance Minister can start speaking at 7 p.m. 
' Otherwise, I have no objection, if they agree.

SHRI P. UPENDRA: It was agreed that 
the Minister will reply at 6.30 p.m.

MR. DEPUTY SPEAKER: Let them 
speak for some time. But the Members will 
please stick to the time given to them.

[Translation]

Have all agreed now?

(Interruptbns)

[English]

MR. DEPUTY SPEAKER: Now Mr. 
Narsa Reddy-only five minutes.

SHRI P. NARSA REDDY (Adllabad): 
Mr. Deputy-Speaker, Sir, I am thankful to 
you for giving me this opportunity to speak 
on the Finance Bill. The hon. Finance Minis-
ter had made a speech regarding the price 
rise only yesterday. ■ He was meticulous 
enough to throw the entire blame on the 
previous Government is saying that since 
there had been a large financial defk̂lt and 
there had been so much of expenditure 
going on, it was all due to the Congress 
Government; they were not able to contain it. 
I would like to invite the attention of the 
House to this fact. The hon. Finance Minister 
has conveniently forgotten the hike that he 
had introduced in the last Budget by increas-
ing Rs. 600 crores on the telephone tariff. 
Earlier, the Congress Government was 
condemned by saying that they had increased 
this tariff before bringing it before the Parlia-
ment. Now the same thing was done by the 
Ministry of Communications. Without inform-
ing the Parliament, they had made this hike. 
Then came the second hike of 800 crores in 
the shape of railway fare; then there I was 
another hike of Rs. 207 crores in the shape 
of an increase in the postal rates. So, it was 
not only confined to that; there were other 
hikes of Rs. 1.25 per litre on petrol and Rs. 
0.75 on diesel. This has contributed much to 
the burden on the common man. The direct 
taxes burden went up to about Rs. 3,480 
crores. How the concessions that were 
announced yesterday by the hon. Finance 
Minster were hardly substantial by which 
there could be a reduction on the inflationary 
trends that are going on. I would like to quote 
Mr. Palkhivala. He says as follows:

"Professor Madhu Dandavate, the 
Finance Minister, belongs to a rare 
species in India's public life. He has a 
well-equipped and well-furnished 
mind-in contrast to the overwhelming 
majority of our politicians, of whom it 
may be said that their minds are some 
of the under-developed regions of the 
States they represent.”

So. the Finance Minister has only tried to 
play on words and tried to impress upon the 
House that whatever inflation tobay is there
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is due to the acts of the Congress Govern* 
ment.

So far as price increase is concerned, 
their allies in the Left Front had been forced 
to hold rallies; they have complained in to> 
day’s papers that they were being man* 
handled. Now, so far as the Finance Minister 
is concerned, he has said that he is taking 
certain steps so that inflation may go down; 
he has said, economy is to be managed by 
curbing Government expenditure. In what 
manner is he going to curb Government 
expenditure? What is the percentage of non> 
ptan expenditure that he is going to curb he 
has not made it clear? He has said that he 
has issued directions for enforcement of 
austerity. Every Finance Minister, when the 
finances are in trouble, uses the same stere
otyped speeches saying that austerity meas* 
ures will be taken; serious attempts will be 
made to see that the expenditure is not 
increased. In the recent survey conducted 
by the people of chamber of Commerce and 
industry, it was said that the emptoyment 
seekers had increased by 4.3 per cents per 
year. In order to meet the unemptoyment 
growth, it is necessary for the Government to 
see that six per cent growth rate is required 
to meet that challenge. Now what measures 
is the hon. Finance Minister going to take, he 
has not made it clear? Therefore, the infla
tion that is going on there does not seem to 
be any end to it. This is a very important 
factor which he must take into consideration.

About two lakh and odd small scale 
Industries are sick units. Now, what does the 
Finance Minister propose to do about them? 
If he wants to see that there is no unempk)y* 
ment. then those sick industries will have to 
be revived.

We have not heard from the Govern
ment anywhere either outside the House or 
in this Parliament what steps they are going 
to take, because as much as crores of aedtt 
Is involved in those sk:k units. They have 
taken care of certain other industries whch 
are sk:k industries where some toans of 
smaller amounts are involved. So, unless 
some steps with clarity are taken by the

Finance Minister and the Natk>nal Front 
Government, I do not think that unempby- 
ment or inflatbn can be curbed. Thank you.

ITranslation]

SHRI HARISH RAWAT (AlnrK>ra): Mr. 
Deputy Speaker, Sir, keeping in view the 
paucity of time, I wouki like to raise only two 
or three points, in brief. When on 2nd De* 
cember, new Government was constituted 
and Shri Madhu Dandavate became the 
Minister of Finance, we were very happy. But 
after the presentatk>n of the first Budget of 
the Government, this Finance Bill has been 
presented in the House for giving legislative 
sanctbn to these financial provisions, and 
not only we but also the supporting parties of 
the Government are in a dilemma while 
supporting this Finance Bill.

Only on two occasions in the history of 
this country value of rupee had rapidly de
creased and prices rose so high. This hap
pened for the first time in the year 1967 and 
then in 1989.1 feel very sorry to say that this 
is going to happen in our country during the 
tenure of the hon. Minster of Finance, Shri 
Madhu Dandavate. This is happening be
cause the Shri Dandavate has levied taxes 
and duties on such items which can yieM 
more revenue, but it affects prices situation 
also. Our hon. friend has mentk>ned about 
diesel, petrol and tyres. I would like to urge 
the hon. Shri Dandavate that he shouM 
withdraw the Increase in taxes on diesel, 
petrol and tyres because it is the last chance 
for doing so, otherwise the Government will 
k>se faith of the people.

I wouM like to request you that the 
Government should conskler the issue of 
reducing the prices of diesel, petrol and 
inland letter.

Mr. Deputy Speaker, Sir, I woukJ like to 
give two suggestions to the hon. Minister of 
Finance. The Private companies are used to 
exaggerating their export obligatk>ns. They 
advance this plea at the time of getting 
fioence saying that we will export so much 
quantity of products, but a few companies
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[Sh. Harish Rawat]

fulfill their export obligatbns. If the Govern-
ment strictly asks these companies to fulfill 
their export obligations, we shall be able to 
earn foreign exchange and remove import 
and export imbalance.

Another suggestion. I would like to give 
to the hon. Minister is about cigarette indus> 
try. The duty imposed on cigarettes is gener-
ally based on the length of the cigarette 
irrespective of whether it is a cheap cigarette 
or costly one. It wouki be better to charge 
duty on the cost of cigarette instead of spe-
cific rates of duly. By doing so, the Govern-
ment can earn crores of rupoes on costly 
cigarettes likes Wills Navy Cut. Four Square, 
India Kings, Chancellor etc But it is a matter 
of regret that duties are not levied on the 
basis of cost simply because sometimes it is 
stated that several problems will arise in 
determining the duty as a result thereof. I 
wouW like to request you that the Govern-
ment should levy duty at specific advaksrem 
structure so that Government could earn 
crores of rupees as additbnal revenue.

In the end I would like to say something 
about waiver of bans. Several colleagues 
partrcularly our friends from the Communist 
Party have given several suggestbns in 
regard to it. It is left in the waiving loaris. If the 
hon. Minister of Finance had considered the 
income and land hokiing as the basis for 
waiving loans, it would have been better. 
The benef biaries of I.R.D. P., who have taken 
ban under employment guarantee scheme 
and are not able to repay it, can have its 
benefit. The small artisans, who have taken 
bans from the Department of Industry and 
other departments can also avail of the benefit 
of this scheme. But it is a matter of regret that 
though this suggestion was given at the time 
of discussion of the budget also, but no reply 
was given at that time. I feel that those 
persons who should have been given the 
benefit of exemption or waiver of loans, will 
not get benefit under the policy whbh has 
been announced by the Government while 
presenting the Finance Bill.

In the end. I would like to tell the hon. 
Minister of Finance that he has the last 
chance to control price rise by withdrawing 
indirect taxes and, therefore. I request him to 
make an announcement to reduce prbes of 
petrol and diesel.

[English]

MR. DEPUTY SPEAKER: Now the 
Finance Minister will reply.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE):  Mr. Deputy-
Speaker, Sir. I am highly thankful to the 
Members of this House for having expressed 
their views very candidly.

Sir, you may recall that on a number of 
occasions, I had spoken on the Budget 
proposaMirstly while presenting the Budget; 
again I inten/ened while replying to the 
General Debate and spoken on the prices; 
and again while initiating the Debate on 
Finance Bill I made an elaborate statement.

I would be very brief. I would like to draw 
the attention of all our friends on both sides 
of this House that many issues which they 
have raised in the course of this debate were 
already raised by his colleagues who spoke 
earlier in the General Budget and also on 
some other occasion like the discussion on 
rise in prices. Therefore, I do not want to 
repeat those. But those who tried to make a 
critical reference to our supporters in this 
House and tried to say derisively that you are 
critbising the Budget but at the same time, 
you are supporting the Government, I wish to 
tell all my friends on the other side that the 
Left Members and the BJP who are support-
ing us, they are the supporters of the Na-
tional Front Government and they are not 
sycophants of the National Front Govern-
ment. That n”. ust be taken note of. And there-
fore, they have the moral right and responsi-
bility to speak according to the dictates of 
their conscience. And they have rightly 
exercised their authority and right to make a 
critbal note of some of the aspects of the 
Budget.
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To those who referred to me as a social-
ist and said that I have not come' upto their 
expectations* let me very humbly tell them 
that it IS not merely the individual conviction 
and faith of a socialist than can make the 
policy socialist and the budget socialist ori< 
ented, but he has to operate in a certain 
system in which not only there are financial 
distortions and constraints but there are also 
the constraints of a certain system. For in-
stance, if I were to present a Budget in a 
totally socialised economy and a socialised 
system of our economy, in that case, the 
Budget would have been altogether differ-
ent. Whether we like it or not, we have a 
system in which there is a private sector, 
there is a cooperative sector and there is a 
public sector and under such a mixed com-
bination of a system having all the con-
straints and restraints of that system and 
added to that the variousf inancial constraints 
that were handed over by the previous 
Government to me as a heritage, combine 
them altogether and try to imagine vîhat 
were the responsibilities and constraints 
under which I had to frame the Budget. 
Therefor, this the aspect that has to be 
noted.

As far as direct taxation is concerned, 
one of the Members acknowledged that 
though in a smaller degree we tried to see 
that the imposition of taxes on the direct 
sector and corporate sector is increased, 
others must commensuratively so. There 
again I would like to point out to those friends 
of ours who wanted the exemption limit to be 
further expanded and extended, they must 
take note of the fact and these are the 
mathematrcal and financial facts which can-
not be refuted, 18,000 was the exemption 
limit for the income tax. The moment we 

extend the limit by 1000, the total bss to the 
treasury would be of the order of Rs. 105 
crores. Thetefore, if we were to extend it 
upto 25,000. in that case 7x105 and if we 
were to extend it to 30,000, remember that 
12x105 crores that would have been the 
k>ss. All the progressives the worki over 
have accepted the fact and all the econo-
mists have accepted the fact that as far as 
the direct taxes are concerned, the base is to

be wkiened. Out of a total population of 60 
crores, only 75 lakhs are the income tax 
payers in this country.

SHRINIRMAL KUMAR CHATTERJEE: 
According to the latest C&AG report it is 41 
lakh individuals.

PROF. MADHU DANDAVATE: I am 
taking the entire picture. As a result of this 
type of concession, even we have given upto
22,000, you will find that one milibn people 
have gone out of the net. Instead of further 
wkiening the base but the base is actually 
getting contracted. I am not happy even 
about it. Therefore, this aspect has to be 
borne in mind.

My friend, Mr. Malhotra sakj take the 
instance of a person whose annual income is 
of the order of Rs. 38,000. Suppose, his 
saving is Rs. 6000. What would be the tax 
that he would have been required to pay in 
the previous case? 36,000 gross income, 
standard deduction is 12,000. So 26,000 
left, less 6000. 20,000 left. Former exemp-
tion limit was 18,000. Therefore, ultimately 
2000 is to be taxed. He would have been 
required to pay Rs. 400. In the new situation,
38,000 minus standard deductk>n of 12,000, 
it comes to 26,000. The tax woukJ be Rs. 
800/-, less deduction Rs. 12,00/- and there-
fore the taxatbn wouki be NiL So, one who 
is actually employed......

SHRI VUAY KUMAR MALHOTRA: You 
were talking about the last year’s exemption 
limit, i.e. Rs. 18,000/- If the exemption limit 
remains as Rs. 22,000/- then if you count it, 
he loses Rs., 600/. What I want to say is that 
you increase the exemption limit and then 
have the last year's fotmula and compare it 
with this year’s formula.

PROF. MADHU DANDAVATE:! under-
stood your point. I am only trying to compare 
what would be the change that has been 
accrued as a result of the change of the 
system that we have introduced.

I woukj also like to point out to our 
friends and especially at the Left that while
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rof. Ma  Danaate

ain te taxation an te ties b an 
lare I a cosen tese commoities of 
elitist cons mtion on wic we ae to 
care more. ecase i ae not ot ae
ate resorces I ae to* toc te etro
le m ro cts wit certain exemtions. Wat 
is obios to o is tat as a reslt of etro
le m cares-etrole m an ieseMt is not 
onl te ric man's motor car tat wilt be 
taxe an also it is not te blic sector 
eicles an te oernment eicles tat 
wol bear te exentre. wic o ritl 
sai bt at te same time te ifficlt is tat 
nless we are able to mobilise te resorces 
te eficit financin wol not ae been 
contracte as I ae )een able to o in tis 
articlar case. Of corse wile resentin 
te next et--wosoeer ma be re
sentin taMie will ae to tae conizance 
of te fact tat sc exercises can be re
eate onl once in a wile an te cannot 
be reeate eer time. WateVer istor
tions a taen lace we ae to correct te 
aberrat>ns an te istortions next time. Of 
corse it was too earl for me to o it at te 
stae of te inance ill an terefore I was 
force to nertae tis exercise.

As far as te arios featres of te ill 
are concerne I o not want to reeat bt 
onl want to brin ot to o certain featres. 
As far as Cooeraties are concerne  
weter te are Cons mer Cooeraties or 
te ro cers Cooeraties tis is a sinifi
cant sector in or econom an I wol lie 
or friens to nerstan te anos t es 
of sstems in te worl. Tere as been a 
Commnist sstem tere as been a social 
emocratic sstem. Ten tere is a caital
ist sstem. An tere as been a Cooera
tie Sector of econom in some of te Scani
naian contries. Tere is one benefit of te 
Cooeratie econom in ifferent arts of 
te wori. Wereer Cooeratie Moements 
in arbs arts of te worJ an sectors 
ae scceee o will fin tat a eree 
of isarit between te maximm an te 
minimm as been re ce to a minimm. 
Een te e alit w: i not exist in a 
caitalist so  ̂or I ma be ermitte to sa

een in a commnist societ tat eree of 
e alit tat existe in Scaninaian con
tries were actall te Cooeratie Moe
ment ae scceee. Terefore I am one 
anr>n tose wo feel tat if te ealitarian
ism in tis contr as to sccee. Cooera
tie Moements in arios wals of life mst 
sccee an terefore in orer to t re
mi m on te Cooeratie Moements we 
ae ien certain a antaes to tem.

Ten as far as tea is concerne tere 
was a common concern of te ose. As a 
reslt of tat wile on te one sie we a 
taen te measre of sta erin or exorts 
of tea to Soiet ssia or frienl contr 
an te ae accete or roosal at te 
same time we feel tat tere mst be more 
incentie for tea ro ction. Tea in str is 
st̂ecte to taxation b bot te Centre an 
te States in aition to Cororation tax. 60 
er cent of te income of assesses in te 
bsiness of rowin an manfactrin tea 
is sbjecte to tax b resectie State o
ernments b imositbn of tax on aricltral 
income. Terefore b tain note of tis fact 
te a antae of incenties to inestment 
wic were enie to oters were also 
initiall enie to tea. t we ae mae 
certain amen ments b w: te incenties 
for tea ro ction an te cons mer tea 
rocess can be one.

Ten I come to taxation on inter-coro- 
rate iiens. ere we ae to see tat te 
rincile of brinin te State inancial Insti- 
tt>ns on ar wit State inancial Corora- 
tbns an State In strial Inestment Coro- 
ratbns as also been aciee.

Ten we ae trie to liberalise te 
benefits tat were actall to >e ien to 
sall anrca e ersons. Man er

sons in ̂is ose in te eneral etoe 
ae actall critrcise er seerel some 
O te strinent conitions tat were to be 
attribte to te arents an arians of 
wose wo ae sicall anica e 
ciMren. We ae remoe tem. We ae 
also seen tat te ambit of benefit is also 
imroe. Te rea of Inian Si ers 
were certain ifficlties an we ae also
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tried to remove them. In regard to donations 
for rural development activities, certain 
changes are to be made in the law. We are 
going to contact various rural organisations 
and various companies and try to see what 
changes can gradually be made in order to 
see that assistance to rural development 
can be achieved.

One important aspect is that fishermen 
are also an important working dass commu-
nity in this country. Just as an adyantage of 
loan waiver was given to the kisans, to was 
given to artisans, it was given to weavers, we 
have also included in our final draft that 
fishermen are also part and parcel of that 
populatbn and they would be granted under 
certain conditions, exemptbn on ban pro- 
gramme and that advantage will be given to 
lakhs and lakhs of fishermen in the country. 
Also, we could not completely change the 
pattern of petrol and diesel structure. But 
those fishermen are using the small vessels 
for their fishing activities. Tl'iey have got 
lesser horse-power vessels, smaller ves-
sels. and they always take diesel from the 
Fishermen’s Cooperative Societies and all 
the malpractices can be checked if only we 
were able to allow that a partbular class is 
exempted from this duty on diesel; one coub 
not find out whether that class is purchasing 
the diesel. But as far as fishermen are coji- 
cemed. they purchase petrol and dieself rom 
the fishermen’s cooperative societies and 
therefore in our system it is explbity clear 
that the fishermen who purchase diesel for 
their small vessels from the fishermen's 
cooperative societies, they will get complete 
exemptbn from the duty and there wilt be re-
imbursement.

Forthe sake of agrbulturists. aluminium 
containers whbh are used for agrbultural 
sector, we have seen that they are also given 
relief. Regarding the excise duty on PTAand 
DMT whbh have become extremely famous 
in the columns of the press, we have to see 
that both of them are at par as excise duty is 
concerned. Then, for prqmotbn of invest-
ment and to strengthen the capital goods, we 
have also taken certain important steps. 
Finally. I would like to point out to you that

many hon. Members, when I spoke for the 
first time regarding waiving of the k>an  ̂of 
the kisans. had levelled critbisms espedally 
from my friends on the left side. Whereas we 
are in favour of waiving the small loans taken 
by the marginal farmers and others. We 
doni allow the advantage to be taken by the 
'kulaks’, f fully agree with the sentiments 
expressed. But the hon. Member referred to 
the manner in which we have reformulated 
the scheme. We have said that not only the 
bans below Rs. 10,000 will be exempted but 
even the size of the ban has to be bebw Rs.
10.000. If some kisans or peasants or land- 
brds had taken ban of Rs. 1 lakh and if he 
says that out of that he shoub get waiver of 
Rs. 10.000 that is not going to be albwed. 
The ceiling of the ban wilt be Rs. 10.000 and 
only those who take ban t>ebwthat amount-1 
don’t think that 'kulaks’ take loan of Rs. 2000 
or Rs. 3000~will be given the exemptbn. 
Therefore, indirectly, we have also elimi-
nated the ̂ kulaks’. We have actually included 
fishermen and we have tried to remove the 
lacunae in this. Many Members have pointed 
out 'don’t leave it to the Government offbials 
to decbe this who are willful defaulters’. 
Therefore, we accepted the system of 
‘'Annawari” and as far as others are con-
cerned. we have not gone into that contro-
versy at all and thereby widening the scope 
of this debt relief. We have not been able to 
achieve the objectives on whbh they waiver 
of the loan was to be achieved. We have 
made It clear that this is going to be applied 
to ait the States, the Cooperatives as well as 
ail the banks in the Central sector. I would 
like to draw the attentbn of this House to the 
fact that those who claim that this is the 
responsibility of the Centre, i woub like to 
point out to our friends that but when we won 
the Central electbns atthe Parliament-there 
were many State Assemblies, who in order 
to view with us, hadpassedthe resolutbrv-we 
declared in our manifesto that there woub 
be waiver of ban upto Rs. 10,000. There are 
Assemblies in this country where they sab 
that they woub declare waiver of the ban 
upto Rs. 10,000, Rs. 13,000, Rs. 14000, Rs.
16,000 and soon. Now. when the questbn of 
implementatbn comes, we say that as far as 
the Central sector banks are concomed, we
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will take 100% responsibility. As far as the 
States are cofKemed, for cooperative loans, 
we wilt share 50% responsibility with the 
States and the States will have 50% respon> 
sibility. I can assure you that if all non- 
Ck>ngress States are prepared to take 
responsibility-let the challenges be 
accepted-we will try to talk to them and we 
wilt try to solve the entire problem. We will try 
to assist them as much as possible, but the 
problems shoukl be solved.

I do not want to say much about all the 
aspects because a number of points which 
were already raised earlier have to be re-
plied in the general debate. In the debate on 
price rise I convincingly tried to put forward 
the case of the Government without trying to 
defend the rise in prices. I said, the rise in 
prices is an aberration of our policy. (Inter-
ruptions) Please take your seat. I do not want 
to yield at this time

I do not want to drive the questk>n of 
prices below the carpet, and therefore, 1 will 
appeal to the House that because of the 
constraints in which this particular budget 
has been framed, the entire House was very 
kind throughout the various courses of the 
budget and I would appeal to you that in spite 
of your dissent on some of the issues, in spite 
of our differences on some of the issues,<>and 
I must say her that one of the Members of the 
Congress Party, Dr. Debi Prasad Pal, struck 
the correct note by saying that most of the 
Members have talked atx>ut the general 
budget, but he would like to concentrate only 
on the Finance Bill and he was one Member 
who concentrated on the Finance Bill de-
bate. I might differ with him on some issues, 
but 1 congratulate him for having concen-
trated on the provisions of the Bill and having 
made certain suggestions. We will keep ail 
the suggestions in mind, might be in the 
course of the year we can introduce certain 
changes through notifk̂ations and at a later 
stage we can take certain policy decisk>ns. 
We Will definitely keep in mind all the con-
structive criticisms that Members of both the 
skies have made, that Members of my Party

have made, critwism whk:h the supporters of 
the Government have made and the sug-
gestions that the Oppositk>n Party Members 
have made. I will keep all the suggestk>ns in 
mind and gradually we will try to have certain 
policy modifbatbns so that you will be able 
to satisfy yourself as far as your critk:ism is 
concerned.

Sir, with these words, I commend this 
Bill to the acceptance of the House.

MR. DEPUTY SPEAKER: I shall now 
put the Bill for conskleratbn to the vote of the 
House.

The questbn is:

That the Bill to give effect to the finan-
cial proposals of the Central Govern-
ment for the financial year 1990-91, be 
taken into conskleration,”

The motion was adopfted

MR. DEPUTY SPEAKER: The House 

will not take up clause-by-clause considera-
tion of the Bill.

There is no amendment to Clause 2. 1 
shall, therefore, put clause 2 to the vote of 
the House.

The questbn is:

That clause 2 stand part of the Bill."

The motion was adopted

Clause 2 was added to the Bill

Clause 3-Amendment of Sectbn 2

MR. DEPUTY SPEAKER: There is 
amendment No. 59 by Government to clause 
3—3—

Amendment Made:

Page 4, /or lines 9 to 18, substitute,-- 

'(a) existing sub-clause (va) shall be
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remembered as sul>ciause (vd) 
and before sub>clause (vd) as so 
renumbered, the folbwing sub> 
clause shall be inserted and shall 
be deemed to have been inserted 
with effect from the 1 st day of April, 
1962, nameiy:—

“(va) any sum chargeable to income- 
tax under clause (iiia) of section 28;”;

(b) after sub-clause (va). the following 
sub-clause shall be inserted and 
Shalt be deemed to have been in< 
serted and shall be deemed to have 
been inserted with effect from the 
1st day of April. 1967» n mely:—

"(vb) any sum chargeable to in-
come-tax under clause (iiib) of section 
28;”;

(c) after sub-clause (vb), the following 
sub-clause shall be inserted and 
shall be deemed to have been in-
serted with effect from the 1st day 
of April, 1972, namely:—

"(vc) any sum chargeable to income- 
tax under clause (iiic) of section 28;”;. 
(59)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: Mr. K.S. 
Rao, you have given amendments Nos. 78, 
79 and 80. Do you like to move them?

SHRI K.S. RAO: Sir. I move:

Page 4, line 10,-—

for "Istday of April, 1962’"substi-
tute—

1st day of Apnl, 1991" (78)

Page 4, line 13,—

For*'1st day of April. 1967" substi- 
tute--

1st day of Apnl. 19Sr(79)

Page 4. line 17.—
For 1st day of April, 1972" satef/- 
ftrfe—ftrfe—

-Istdayof April,199r(8CJ

MR. DEPUTY SPEAKER: I shall now 
put the amendment Nos. 78. 89 and 80 
moved by Shri K.S. Rao to the vote of the 
House.

Amendments No. 78, 79 and 80 were put 
and negatived.

MR. DEPUTY SPEAKER: The ques-
tion is:

That Clause 3. as amended, stand 
part of the Bill."

The motion was adopted

Clause 3, as amended, was added to the 
Bill

Clause 3A

Motion Re: Suspension of Rule 80 (i)

PROF. MADHU DANDAVATE: I beg to 
move:

That this House do suspend clause (i) 
of rule 80 of the Rules of Procedure 
and Conduct of Business in Lok Sabha 
in so far as it requires that an amend-
ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates, in its 
applicatk)n to Government amendment 
No. 60 to the Finance Bill, 1990 and 
that this amendment may be allowed 
to be moved."

MR. DEPUTY SPEAKER: The ques-
tion is:

"That this House do sû nd clause (i) 
of rule 80 of the Rules of Procedure 
and Conduct of Business tn Lok Sabha 
in so far as requires that an amend-
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ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates, in its 
applicationto Government amendment 
No. 60 to the Finance Bill. 1990 and 
that this amendment may be allowed 
to be moved.’ (76)

The motion was adopted

Amendment Made

Page 4, after line 23, insert,̂

'3A. In section 6 of the Income-tax 
Act, in clause (1), in sub-clause (c), in the 
Explanatbn, in clause (a), after the words 
previous year”, the words, brackets and 
figures *as a memt>er of the crew of an Indian 
ship as defined in clause (18) of section 3 of 
the Merchant Shipping Act, 1958, or" shall 
be inserted. (60)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 3A stand part of the Bill.”

The motion was adopted*

Clause 3A was added to the Bilt,

MR. DEPUTY SPEAKER; We will take 
up Clause 4. Is Mr. K.S. Rao moving amend-
ment No. 81

SHRI K.S. RAO: I am not moving.

MR. DEPUTY SPEAKER: The ques-
tion is:

That Clause 4 stand part of the Bill.*

The motion was adopted

Clause 4 was added to the Bill.

MR. DEPUTY SPEAKER: We will take 
up Clause 5. Is Mr. K.S. Rao rhoving his 
amendments No. 82,83 and 84?

SHRI K.S. RAO: I am not moving.
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MR. DEPUTY SPEAKER: The ques-
tion is:

That Clause 5 stand part of the Bill.”

The motion was adopted

Clause 5 was added to the Bill.

MR. DEPUTYSPEAKER: There are no 
amendments to clauses 6 to 8.

The question is:

That Clause 6 to 8 stand part of the 
Bill.”

The mothn was adopted

Clause 8A

Motion Re: Suspenston of Rule 80(i)

PROF. MADHU DANDAVATE: I beg to 
move:

That this House do suspend clause (I) 
of rule 80 of the Rules of Procedure 
and Conduct of Business in LokSabha 
in so far as It requires that an amend-
ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates, in its 
application to Government amendment 
No. 61 to the Finance Bill. 1990 and 
that this amendment may be allowed 
to be moved.”

MR. DEPUTY SPEAKER: The ques-
tion is:

That this House do suspend clause (i) 
of rule 80 of the Rules of Procedure 
and Conduct of Business in Lok Sabha 
in so far as it requires that an amend-
ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates, in its 
applbatbn to Government amendment 
No. 61 to the Finance Bill, 1990 and
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that tliis amendment may k)e allowed 
to be moved.” (77)

Th0 mothn was adopted

MR DEPUTY SPEAKER: Mr. Madhu 
Dandavate, You can move amendment No. 
61.

Amendment made:

Page 5, after line 8, insert,—

*8A. For section 33AB of the Income- 
tax Act, the following section shall be 
substituted with effect from the 1 st day 
of April. 1991, namely:—

*̂ AB. (1) Where an assessee carry- 
ing on business of growing ̂nd manu
facturing tea in India has, before the 
expiry of six months from the end of the 
previous year or before furnishing the 
retum of his irKX>me, whichever is 
earlier, deposited with the National 
Bank any amount or amounts in an 
account (hereafter in this section re
ferred to as the special account) main
tained by the assessee with that Bank 
in accordance with, and for the pur
poses specified in, a scheme (hereaf
ter in this sedbn referred to as the 
scheme) approved in this behalf by the 
Tea Board, the assessee shall, subject 
to the provisions of this sectk>n, be 
aNowed a deduction (such deductk>n 
being allowed t)efore the bss, if any, 
k>rougfit forward from earlier years is 
set off under sectbn 72) of—

(a) a sum equal to the amount of the 
aggregate of the amounts so deposited; or

(b) a sum equal to twenty per cent of 
the profitsof such business (compUed under 
the head "Profits and gains of business or 
professbn” t)efore making any deducton 
under this sectkm),

whichever is less:

firm, or any as9odatk>n of persons off any 
body of indivkiuals. thedeductkMi under this 
sectbn shall not be aUowed in thecompula- 
tton of the income of any partner, or as the 
case may t>e, any member of such firm, 
assodatbn of persons or body of Individu
als:

Provkied further that where any deduc- 
tk>n, in respect of any amount deposited in 
the special account, has been albwed under 
this sub-sectk>n in any prevk>us year, no 
deductk>n shall be aUowed in respect of such 
amount in any other prevnus year.

(2) The deductk>n under sub-sectk>n (1) 
shall not be admissible unless the accounts 
of such Ixjsiness of the assessee for the 
prevk>us year relevant to the assessment 
year for whk̂h the deductk>n is claimed have 
been audited by an accountant as defined in 
the Explanatbn bek>w sub-sectk>n (2) of 
sectbn 288 and the assessee furnishes, 
abng with his return of income, the report of 
such audit in the prescribed fom duly signed 
and verified liy such accountant:

Provkied that in a case where the 
assessee is required by or under any other 
law to get his accounts audited, it shall k>e 
suffbient compliance with the provisbns of 
this sub-sectbn if such assessee gets the 
accounts of such business audited under 
such law arKi furnishes the report of the audit 
as required under such other law and a 
further report in the form prescrik>ed under 
this sub-sectbn.

(3) Any amount standing to the credit of 
the assessee in the special account shall not 
be albwed to be withdrawn except for the 
purposes specified b the scheme or in the 
circumstances specified kMbw:—

(a) cbsure of iHismess;

(b) death of an assessee;

(c) partitbn of a Hindu undlvbed
family;

Provbed that where such assessee is a (d) dissolutbnof afirm;
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(4) Notwithstanding anytliing con
tained in sul̂sectbn (3). no deduction under 
sub-section (1) shall be allowed in respect of 
any amount utilised for the purchase of—

(a) any machinery or plant to be 
installed in any office premises or residential 
accommodation, including any accommo
dation in the nature of a guest-house;

(b) any office appliances (not being 
computers);

(c) any machinery or plant, the whole 
of the actual cost of which is allowed as a 
deduction (whether by way of depreciatbn 
or othen/vise) in computering the income 
chargeable underthe head “Profits and gains 
of business or profession” of any one previ> 
ous year;

(d) any new machinery or plant to be 
installed in an industrial undertaking for the 
purposes of business of construction, manu
facture or production of any article or thing 
specified in the list in the Eleventh Schedule.

(5) Where any amount, standing to 
the credit of the assessee in the special 
account, is withdrawn during any previous 
•year by the assessee in the circumstance 
specified in clause (a) or clause (d) of sub- 
sedbn (3). the whole of such amount shall 
be deemed to be the profits and gains of 
business or profession of that previous year 
and shall accordingly be chargeable to in- 
come-tax as the income of that previous 
year, as if the business had not closed or, as 
the case may be, the firm had not been 
dissolved.

(6) Where any amount standing to 
the credit of the assessee in the special 
account is utilised by the assessee for the 
purposes of any expenditure in connection 
with such business in accordance with the 
scheme, such expenditure shall not be al
lowed in computing the income chargeable 
under the hefid "Profits and gains of busi
ness or profession”.

(e) liquidation of a company. (7) Where any amount, standing to 
the credit of the assessee in the special 
account, which Is released during any previ
ous year k>y the National Bank for being 
utilised by the assessee for the purposes of 
such business in accordance with the scheme 
is not so utilised, either wholly or In part, 
within that prevbus year, the whole so of 
such amount or, as the case may be, part 
therefore whbh is not o utilised shall be 
deemed to be profits and gains of k>usiness 
and accordingly chargeable to Income-tax 
as the income of that previous year;

Provkied that this sub-sectk)n shall not 
apply in a case where such amount is re
leased during any prevk>us year at the ck>- 
sure of the account in circumstances speci
fied in clauses (b), (c) and (e) of sub-section 
(3).

(8) Where any asset acquired in 
accordance with the scheme is sold or other
wise transferred in any previous year by the 
assessee to any person at any time before 
the expiry of eight years from the end of the 
previous year in whrch it was acquired, such 
part of the cost of such asset as is relatable 
to the deductbns albwed under sub-section 
(1) shall be deemed to be the profits and 
gains of business or profession of the previ
ous year in whbh the asset Is soki or other
wise transferred and shall accordingly be 
chargeable to income-tax as the income of 
that prevbus year:

Provbed that nothing in this sub-sec- 
tion shall apply-*

(i) where the asset is sold or other
wise transferred by the assessee to Govern
ment, a kx:al authority, a corporatbn estab
lished by or under a Central, State or Provin
cial Act or a Government company as de
fined in sectbn 617 of the Companies Act, 
1956; or

(ii) where the sale or transfer of the 
asset is made In connectbn with the succes- 
sk>n of a firm by a company in the business 
or professbn earned on 1̂ the firm as a 
result of whbh the firm sells or otherwise
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transfers to the company any asset and the 
scheme continues to apply to the company 
in the manner applicable to the firm.

>The provisions of clause 
(ii) of the ptoviso shall apply only where—

(i) all the properties of the firm relat- 
ing to the business or profession immedi
ately before the euecession become the 
properties of the Company;

(ii) all the liabilities of the firm relating 
to the business or profession immediately 
k>ef6re the succession become the liabilities 
of the company; and

(iii) all the shareholders of the com> 
pany were partners of the firm immediately 
before the succession.

(9)  The Central Government, if it 
considers necessary or expedient so to do, 
may, by notification in the Official Gazette, 
direct that the deduction albwable underthis 
section shall not be altowed after such date 
as may be specified therein.

Explanation—' In this sectfon,—

(a) tilationai Bank" means the Na
tional Bank for Agriculture and Rural Devel
opment established under section 3 of the 
National Bank for Agrrculture and Rural 
Devek)p merit Act, 1981.

(b) Tea Board”meansthe Tea Board 
established under section 4 of the Tea Act, 
1953.* (61)

(PROF MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques- 
tk>n Is:

"That Clause 8A stand part of the Bill.” 

The motion was adopted 

Clause 6A was added to the bill,

MR. DEPUTY SPEAKER: There is no

Amendment to clause 9.
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The questk>n is:

"That Clause 9 stand part of the Bill.*’

The motion was adopted

Clause 9 was added to the BiH

MR. DEPUTY SPEAKER: Shri Bala- 
sahab Vikhe Patil-not present.
The questbn is:

That Clause 10 stand part of the Bili."

The motion was adopted

Clause 10 was added to the Bill.

MR. DEPUTY SPEAKER: There are no 
amendments to clauses 11 to 15. The ques
tion is:

That Clause 11 to 15 stand part of the
Bill.”

The motion was adopted 

Clauses 11 to 15 was added to the Bill,

Clause 1 B̂lnsertion of new section 
BODD

Amendments made:

Page 6, in line 53, omit t>r a Govern* 
ment dispensary”. (62)

Page 6, in lines 57-58, omit--

*‘as reduced by an amount equal to 
the income, if any. of such person (hereafter 
in this section referred to as haridicapped 
dependent)”. (63)

Page 7, om/̂ lines 1 to 3.

Page 7. ̂rline 6. sul)stitute,̂ (64)

*one lakh rupees.
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Explanation̂ For the purposes of this 
section, the expression "Government hospi-
tal” indudes a departmental dispensary 
whether fulMime or part-time established 
and run by a Department of the Government 
for the medical attendance and treatment of 
a class or classes of Government servants 
and members of their families, a hospital 
maintained by a local authority and any other 
hospital maintained by a local authority and 
any other hospital with which arrangements 
have been made by the Government for the 
treatment of Government servants/.' (65)

(PROF. MADHU DANDAVATE) 

SHRI K.S. RAO: I beg to move:

Page 6, line 46,—

affer “person” /nserf 7persons” (85)

Page 6, _

for lines 47 to 49, substitute—

*'(a) is a relative/ are relatives of the 
individual or, as the case may be, is a member/ 
are members of the Hindu undivided family 
and is/ are not dependent on any person 
other than such individual or Hindu undi- 
vided family for his/their support or mainte-
nance, and”(86)

Page 6, line 47,—

for *'is a member” substitute—

Is a member/are members” (87)

Page 6, line 50,—

for "is suffering"substitute—

"is/are suffering” (88)

Page 6, line 57,—

after “rupees” insert—

"in respect of each handicapped 
person” (89)

lines 1 to 3. (90)
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Page 7, —

MR. DEPUTY SPEAKER: I put amend-
ments Nos. 85 to 90 nrK>ved by Shri K. S. Rao 
to the vote of the House.

Amendments No. 85 to 90 were put and 
negatived.

MR. :€®!A. SPEAKER: The ques-
tion is:

'That Clause 16, as amended, stand 
part of the Bill.”

The motions was adopted

Clause 16, as amended, was added to the
Bill.

MR. DEPUTYSPEAKER: Thereare no 
amendments to clauses 17 to 23 
The question is:

*That Clause 17 to 23 stand part of the 
Bill.”

The motions was adopted

Clause 17 to 23 were added to the Bill.

Clause 24—Substitution of new section 
for section SOM

Amendments made:

Page 8, for lines 50 to 54, substi-
tute-'

'*(i) in the case of a schedule bank or 
a public financial institution or a State finan-
cial corporation or a State industrial invest-
ment corporation or a company registered 
under section 25 of the Companies Act. 
1956. sixty percent of the income by way of 
dividends from another domestic company.

(ii)  in the case of any other domestic 
company, so much of the amount of Income 
by way of dividends from another domestic
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company as does not exceed the amount of 
dividend distributed by the first-mentioned 
domestic company on or before the due 
date/(66)

SHRf GIRDHARI LAL BHARGAVA; I 
am not moving.
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Page 9. after \\r\e 11, insert

'(ill) ‘‘State financial corporatjon” and 
*State industrial investment corporatlon”shali 
have the same meanings as in section 436;’ 
(67)

Page 9, in line 12, for "(iii)” substi- 
ft/re—(68) “(iv)".

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 24. as amended, stand 
part of the Bill.”

The motion was adopted

Clause 24, as amended, was added to the 
Bill.

MR. DEPUTY SPEAKER: There are no 
amendments to clauses 25 to 27.
The question is:

That Clauses 25 to 27 stand part of 
the B\\\r

The motion was adopted 

Clause 25 to 27 were added to the Bill. 

Clause 2  ̂Amendment of Chapter-Vlil

MR. DEPUTY SPEAKER: Shri Son- 
tosh Mohan Dev. do you want to move your 
amendments Nos. 1,2 and 3?

SHRI SONTOSH MOHAN DEV: lam 
not moving.

MR.DEPUTYSPEAKER: ShriGirdhari 
Lai Bhargava, do you want to move your 
amendments Nos. 4 to 8 and 34

MR, DEPUTY SPEAKER: Shri Bala- 
saheb Vikhe Patil- Not present.

Shri Y.S. Rajasekhar Reddy-Not pres
ent.

MR. DEPUTY SPEAKER: Shri K.S. 
Rao, do you want to move your amendment 
No. 91 to 97?

SHRI K.S. RAO: I am not moving.

Amendment made:

Page 11, for line 44. substitute—

"(i)” in the case of an individual, 
such individual or a minor of 
whom he is the guardian;** (69)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 28, as amended, stand 
part of the Bill.”

The motion was adopted

Clause 26, as amended, was added to the
Bill,

MR. DEPUTYSPEAKER: There are no 
amendments to Clauses 29 and 30. I put 
both the Clauses together to the vote of the 
House.

The question is:

That Clauses 29 and 30 stand part of 
the Bill

The motion was adopted

Clause 29 and 30 were added to the Bill,

Clause y\̂Amendment oi section 
119
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SHRI K.S. RAO: I beg to move:

Page 14, line 25--

ac/d at the end̂

“and in clause (b) for the words and 
brackets “(any Income-tax authority, not 
being a Deputy Commissioner (Appeals) or 
Commissioner (Appeals)” the word and 
brackets"(any Income-tax authority in the 
Income-tax circle not betowthe rank of Deputy 
Commissioner)" shall be substituted.” (98)

MR. DEPUTY SPEAKER: I put amend- 
ment No. 98 to Clause No. 31 moved by Shri 
K.S. Rao to the vote of the House.

Amendment No. 98 was put and negatived

MR. DEPUTY SPEAKER: The ques
tion is:

*That Clause 31 stand part of the Bill.” 

The motion was adopted

Clause 31 was added to the Bill.

MR. DEPUTY SPEAKER: There are no 
amendments to Clauses 32 to 47.1 put all the 
Clauses together to the vote of the House.

The question is:

That Clauses 32 to 47 stand part of
the Bill.”

The motion was adopted 

Clauses 32 to 47 were added to the Bill. 

Clause Â Consequential amendments

Amendments made:

Page 16, after lline 11, insert—

”(ii) in section 197A, in sub-sec- 
tion (1), for the words "his esti
mated total Income of the previ
ous year in whbh such income is

to be included in nomputing his 
total income will be less than the 
minimum liable to income-tax, 
the words *1he tax on his esti
mated total income of the previ
ous year in which such inconne is 
to be included in computing his 
total income will be *-A shall be 
substituted.” (70)

Page 16. in line 12, for "(ii)*.

substitute “(i)" (71)

Page 16, in line 17, for “(iii)",

substitute "(iv)” (72)

Page 16, in line 19, for “(iv)",

substitute "(v)” (73)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 42, as amended stand 
part of the Bill.”

The motion was adopted 

Clause 48 as amended was addedto the
mimi

MR. DEPUTY SPEAKER: Thereareno 
amendments to clauses 49 to 64.

The questk3n is:

That Clauses 49 to 64 stand part of 
the Bill.”

The motion ivas adopted 

Clause 49 to 64 were added to the B9.

MR. DEPUTY SPEAKER: There is an 
amendment No. 9 to clause 65 suggested by 
Shri Girklharilal Bhargava. He Is not moving
it.
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Shri Balasahî Vicho PatH - Not pros-

ent

Shri Y. S. Raiasekhar Reddy - Nol 
prosant
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MR. DEPUTY SPEAKER: The quas- 
tionis:

That Clause 65 do stand part of the

The motion was adopted

Clause 6S was added to the Bit.

MR. DEPUTY SPEAKER: There is no 
amerximent to clause 66

The questnn is;

That dause 66 stand part of the BiH.” 

The motion was adopted

Clause 66 wasaddedtothe BiH

MR. DEPUTY SPEAKER: There is an 
amendment No. 10 Clause 67 suggested by 
Shri GiridharHal Bhargava. He is not moving 
it.

MR. DEPUTY SPEAKER: Theques- 
tion is:

That Clause 67 stand part of the Bili.* 

The motion was adopted

Clause 67 was added to the BiH

MR. DEPUTY SPEAKER: There is no 
amendment to dause 68.

The question is:

That Clause 68 stand part of the Bill.” 

The motion was adopted

Clause 68 was added to the firA
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Amendmer̂ Made:

PaQB 19. fef ines46 and 47, substi-
tute

*(b) in section 42. in sub-section (1

(i) the words. **Mrhere the fare for 
such journey is paid in Indian cur> 
fancy.” shall be omitted;

(ii) for the words *ten percent.”, the 
words fifteen per cent” shatt be 
substituted.* (57)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 69, as amended, stands, 
part of the Bin.*

The motion was adopted

Clause 69, as amended, was added to the 
BUI.

MR. DEPUTY SPEAKER: There are 
amendments No. 11 to 17 to clause 70 
suggested by ShriGiridharilal Bhargava. He 
is not moving them.

Shri Balasahab VIche Patil - Not pres
ent

Shri Bhogendra Jha-Not present

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 70 stand part of the BiN.” 

The motion was adopted 

Clause 70 was added to the Bit,

First Schedule 

MR. DEPUTY SPEAKER: There are
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amendment Nos. 18to24suggêedbyShri 
Giridharilal Bhargava. He is not moving them.

Shri Balasahab Vikhe Patil - Not pres>
ent

npt moving. Shri Y.S. Rajasekhar Reddy is 
not present in the House. Now, the amend* 
ment suggested tsy the Government.

Amendment made:

Shri Girdhari Lat Bhargava has sug*  Page 26, /br lines 14 to 18, substh
gested amendments no. 35 to 37 also. He is tute—

•(1) where the total
income does not exceed 
Rs. 10.000

(2) where the total income 
exceeds Rs. 10,000 but does 
not exceed Rs. 20,000

(3) where the total income 
exceeds Rs. 20,000

10 per cent of total incomes;

Rs. 1,000 plus 20 per oent of the amount 
by which the total income exceeds 
Rs. 10,000;

Rs. 3,000 plus 35 per cent of the amount 
by which the total income exceeds Rs.
20,000." (74)

(PROF. MADHU DANDAVATE)

SHRI K.S. RAO (Machilipatnam): I beg 
to move:

Page 26. line 28.—

Ibr  per cent,* sidxstitute *5 per 
cent*. (99)

Page 26. line 30,—

hr *Rs. 2.100 plus 12 per cent,” 
substitute *

-Rs. 1,750 plus 10 per cent,". (100)

Page 26, Hne 32.—

(or  8,100 plus 18 per cent," 
sutjstitutê

“Rs. 6,750 plus 15 per cent,". (101)

MR. DEPUTY SPEAKER: I shall now 
put amendments no. 99,100 and 101 moved 
by Shri K.S. Rao to the vote of the House.

Amendments No. 99,100 and 101 were 
put and negatived.

MR. DEPUTY SPEAKER: The ques
tion is:

*That the first Schedule, as amended, 
stand part of the Bill."

The motion was adopted

The First Schedule, as amended, was 
added to the BiU.

Second Schedule

MR. DEPUTY SPEAKER: I hope Shri 
Girdhari Lai Bhargava is not moving his 
amendment No. 25. Now, amendment sug
gested by the Government.

Amendment made

Page 30, in line 9, for '9607. 11 and 
9607.19".

Substitute ‘‘9607.11, 9607.19 and 
9607.19 and 9607.20" (58)

(PROF, MADHU DANDAVATE)
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MR. DEPUTY SPEAKER: The ques
tion is:

That Second Schedule, as amended, 
stand part of the Bill.”

The motion was adopted

The Second Schedule, as amended,was 
added to the Bill.

MR. DEPUTYSPEAKER: There are no 
amendments to Third and Fourth schedules.

The question is:

That the Third Scheduled and the 
Fourth schedule stand part of the Bill.’'

The motion was adopted

The Thhd Scheduled and the Fourth 
Schedule were added to the Bill.

Clause 1—Short title and commencement.

Amendment made

Page 1, in line 5. for ''sections 2 to 59”,

substitute "sections 2 to 61". (75)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 1. as amended, stand 
part of the Bill.”
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The motion was adopted

Clause 1, as amended, was added to the
BHl

MR. DEPUTY SPEAKER: The ques
tion is:

That the Enacting Formula and the
Long title stand part of the Bill.”

The motion was adopted

The Enacting Formula andtheljong Title 
were added to the SOI.

PROF. MADHU DANDAVATE: Sir, I 
commend this BftI forthe unanimous accep
tance of this House. I ft)eg to move:

That the Bill, as amended, be passed.”

MR. DEPUTY SPEAKER: The ques
tion is:

That the BiH. as amended, be passed.” 

The motion was adopted

MR. DEPUTY SPEAKER: The motion 
is adopted and the Bill, as amended, is 
passed.

19̂1 hrs.

The Lok Sabha then adjourned till Eleven 
of the Clock on Friday, May 18, 1990/ 
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